BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTH ZONE AT CHENNAI

S. Uthirasami
S/o. Subramani

APPEAL NO. 16 OF 2024

Salem — 636 455 ...Appellant
Vs
State Level Environmental Impact
Assessment Authority and another ...Respondents
ADDITIONAL TYPED SET OF PAPERS,
[ S.No | DATES ~ PARTICULARS PAGE Nos

at Govt. Poramboke land in SF No.

‘ 1. 05.12.2018 | Environmental Clearance to S. Sekar

240/3 and 245 (Part) of Nadupatti
Village, Kadayampatti Taluk, Salem

| District (Annexure -Al)

1-10

2= 05.12.2018

Environment Clearance to R. Rajesh at
Government Poramboke land in S.F
No. 446/ 1 (Part) of Marakkottai Village
- Kadayampatti Taluk, Salem District
(Annexure -A2)

11-19

3. 07.12.2018

Environment Clearance to S.
Vellaiyammal at Government
Poramboke land in S.F No. 232 (Part -
4) of Nadupatty Village -
Kadayampatty Taluk, Salem District
(Annexure -A3)

20-28

4. |07.12.2018

Environment Clearance to V. Vadivelu
at Government Poramboke land in S.F
No. 113/5 (Part -2) of Deevattipatti
Village, Kadayampatti Taluk, Salem
District (Annexure -A4)

29-37

o. 03.01.2020

Environment Clearance to S.
Sivakumar for an extent of 1.90.0ha at
S.F No. 441/1 & 442/2 in Veppillai
Village - Kadaiyampatti Taluk, Salem
District (Annexure -A5)

38-59

Certified to be true copies of the original
Dated at Chennai on this the 03rd day of'ApFl;il 2024

»

Counsel for the Appellant




Annexure - A1

Satem District Environment Impact
Assessment Authority,

Room No, 2068,

Salem-636 801

ms&m mgamms (Pm} "ot Nadupardi Village -
Kadla - Salem District - by Thiru. SSekar -

Ref 1. WW@%&% Bnvirenment Cleatance, date of online
applivation submilttad to DETAA, dated 16.11.2018 and date of

recefptof application 16.11.2048.
2. ‘Mingtesofthe DEAC meeting No08 hield on date 22.11,2018.

5 of the mﬂam No.07 heltl on-date 28.11,2018.

This hias reference to your application first cited, The proposal is for obtaining
Envivonmental Cleasance for minlng / quarrying of category ‘BZ" minor mineral based
MWW‘SWW in your appﬁcamn a5 shown hemw*

‘Name of Project meaeﬁtand address | : == “Thiry, S.Sekar,
§/o.Sengodagounder,
No.2/150, Thinnapatti kattuvalavy,
Kukutta patti, Thinnapatti,
Kadayampattl, Salem-636 303.

| Survay Number 53 T SFNo. 248{3 and 245 (Part)
| : _Govi.Peramboke land |

[attude and Longitade NT105805.11 tol1053'12.87
| E78904'49.64 t678904'57 .30




| Village

Nadupatti

“Taluk

Kadaysmpatti

Salem '

Roughstane

S85.5 hects

—Roughstone = 8,24,040 M?

3G {96m AGL+10 BOL)

| ﬁmﬂ ﬂhctcrﬂiéni' Gediogy and

Mening letter No: 583/ 2018/ Mines-A
‘dated 26,10.2018.

18 Years

38 Nes.

Boreholes In the neallby braposed ar

2. Dust suppression & GreenBolt
{in KLD)}

.

35KLD

fil. | Powerreguirement:
a. Domestic purposes

b, Industrial Purpose

“Diesel will be wiliized for aperating
ors sad other M&mﬂe& Electricity




E
Rs.1,88,14,000/-
"Rs.3,80,000/-
8. i | ot required as per O.M. dated 24122013 of _
MoEF, GOL
5] B 33112018
W '_,-:» eEMe- 23
" Gischssion by DELAA snd the Remarks:
Th ise WWW&GEEMMMSEM meeting No.07 held on 28.11.2018 and
the: after cavell considpration; decided to grant Environmental Clearance to the said
! W Wm 6!' %Wem" swbﬁect to terms and conditions stipulated under the
! ] svironment impact Assessmient Notification, 2006 as amended.
1 Hﬂlin 5

This | ahce is granted to Mining of “Roughstone” for the production

i W@W'W'Wﬁr&e period of “five years” from the date of execution of the

1 m @f W ﬁmers are mﬁahie wtﬁa the Tamll Nadu Pollution Control

W B

i) 'I‘he aﬁvertisamem shw!d lm made within 7 days from the date of receipt of the i
clearance letter and a copy of the same shall bé forware forwarded to the DEIAA. |

2. WW has te obtatn land use classification a¢ Industrial use before issue/renewal of

Standing commiitiee eif the NBWL ghall be obtained, if protected areas ave
zocaa:eﬂ w mnﬁ-m the propesed profect site,

4, The pmiea pmpnmnt ghall comply the conditions laid down {n the Section V, Rule 36 of

am!f ﬁaén Minor Mineral Concession Rules, 1959,
of oM ;_ bﬁaamce letter shall be sent by the propenent o the concerned

and the Wﬁﬁﬁﬂf W; m whom sugges&ans{ represmtiahs, if any, wei?e feceived
while processing the proposal, The dlearance letter shall also be put on the website of the
proponent and also kept at the site, for the general public to see.

6. Quarry Jease area shouild be demarcated on the ground with wire fencing to show the

bounfary of the lease area on all sides with red flags on every pillar shall be erected before
commencement dfquarrying




10.

i1
12.

13.

14,
13‘

16.
17.
8.
1

20.

1.

29

23,

24.

4,

The proponent shall ensure that First Ald Box is avaflable at site.
The excavation activity shall pot alter the natural drainage pattern of the area.

The excavated pit shall be restored by the project proponent for usefiil piurposes.

The proponent shall quarry end remove only in the permiited areas as per the approved.

Mining Plén detsfe
quatrying operation shall be restricted between 7 AM and 5 PM.

‘i’tw proponent shiall taka neamary measures to ensure that there shall not be any adverse
impacts due to quarrying oparation on the nearby humarn hebisations, by way of polhution

to the environment.
A Wm d@mm:wf 15 mis. from aiy ¢ivil structure shall be kept From the periphery of

g shall be 2in above the groud water table Japproved depth of 1
.m,_.‘. MW@& asa safe MWWM@ Contamination

taadwapedmmvm amwmwmmmw m%@d
' shail hsmwmmmMWMWﬁ 2

Amayhamaemmawwmwmmmmmmm
keep the vibration Jimits less than prescribed levels and only such design and mmte:

'smﬂa be implemented whille blasting Is done. Pertodical mxm of the vibration at

mmﬁgﬁwwmwmﬁw@mm

The Propotient shaﬂmﬂgm opriate measures to-ensure mm GLL shall comply with
the mrisedﬁmmmahoﬁﬁé‘dﬁym% Gol on 16.11.2009. (BLE « Ground Level
Concentration), (NAAQ = Nolse and Ambient Afr Quality) :

The following measures are to be implemented to reduce Air Pollution during
transportation of mineral

(i) Roads shall be graded to mitigate the dust emission:
(if) Water sfiall be-sprinkied af vagular interval on tﬁm wain road mé other service roads to

suppress dust.
The following measures are to be implemented to reduce Noise Pallution

(1) Proper and regular maintenance of vehicles and other equipment.

{11) Limiting tlmwxpwm of workers 1o excessive noise.
{Iii) The workers emp loyed shall he provided with protection equipment and earmuffs

(v} Spead of trucks entering or leaving the mine is to be limited to moderate speed of

25 kmph to prevent undue nolse from empty trucks,
Measures should be taken to comply with the provisions laid under Nolse Poltucinn
{Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issuied by the MoE&F,

Co! to control nofse to the prescribed levels.



25

26.
27,

%‘

29.

3t

33.

s,

5

"‘?‘ %0 angment groundwater resources in the area sliall be
R R ation with the Assistant Bitector, Ground Water

gt;f%ﬁem wﬁiw i":ﬁﬂuid be ebtamaé for drawl of grmmd water, if

M MN‘MMMW with pﬁaw ﬂ&pe with adequate measures and

d ﬁm &le EN! maehm, miam&

opsermam if any; shall be

s body, Q‘Rﬁ&&emmﬁﬂmmﬂaywmm ititasmte
w&@mm&e&mmmwmmgwam
O 16t tnto the nearby waterways. The siit trap should be of

: ot pumgied out during ene sesson, The -
'ﬁﬁ&emﬁ%mmmmady

He 1o fooldi r* &ﬂaﬁm safegum! W m’%ﬁg e::trmi@n of
surrounding ares: ﬁﬂ!l not: b:e affecl;ed, Reegtﬂai‘ m@nimrmg of gmuad water Jevel and
m ﬁm} e carried out around the mine lease area during the mining operation, If at
vy stage if it is. a%smed that the ground water table is getting é&pim due to the
Juitys Hepeesary corrective measures shafl be carried out The Assistam
m%a,msam shall monitor, the ground water related issues.

o taeadaig shal be donen the loassd aree sxcopt only wth the permission from
: mm% thoffty,

To take up envirohmental monitoring of the propcsﬁd quarry site before, during and after
the mitiing actwmes mclaﬁéag vibration study data, water, alr & flera/fauna environment,
zﬁ%@’ o1 osed and method of disposal, invelving a 'zfe;»mteé academic

| *:t g%wii h& mawﬁ ﬁ%&t ﬁi‘ﬁ total Wﬁt Mnaem’by quarﬂes (ewsmg, abanéanad and

proposed) docated within 500 meter radius from the periphery of this quarry is riot
exceeding 25 bectares within the mining lease period of this applicaﬁonf |

1t shall be ensured that there.is no habitation Is Jocated within 500 meter radius from the
eﬂg;mry of the-guarry site and also ensure that no hindrance will be caused to the people
oPthehabitation focated within Eﬁﬁm radius from the periphery of the guarry site

Mﬂ @ter quality monitoring sheuld be conducted once in'3 Months,
Transportation of the quarried materfals shall not cause any hindrance to the Village
peoplefBxisting Village road,




45,

57.

58,

59.
60.
&1

62.

meﬁ&mmw at the rate of 400/Hs, Siltabl
mmmwmmwzemmmmm m@m and progress repurt

nent of Geology and

térsectiv mmm candﬂmd a»ué @gorteﬁ to TRPCB, Department
nfwwmdwmg and Regtonal Director, MoBS, GOl perfortteatly once in six months.
awﬁs s!wnld b provided at the boundary of the mﬁm site and it should be properly

sponent shall undertake plentation/ afforests

oittred amoe in 3 months.
&gwaammwm mm«zmmmwmdwwm

dated 30.03.2015, priar clearance from Farestry

i ﬁagﬁ' nggmmmwmm@mww for Wild life
beg m i 1 5 R 1 "'~ ﬁ"% W &R& %S

g maheswmwm memmmm is
mmafmwmmmm&mmmmw

f Palice, Revenue ﬁ%WWMWMW}Wﬂ

it has mmﬁ &&hlﬁsm mﬁ%ﬁ Wm ltesnse / certificate

'i‘iw Mmi shall farnish t’ha Bmme data ctavemg the A%r Wa@er Noise and land

environment guality for the proposed quarry site before execution of mining lease.

The proponent shall erect the plilars in accordange with the Rules for depicting GPS detalls in the

W bauaéaay of the quarry site to monitor slectronically before execution of quarrying
2 ..

The @rai‘mmﬁt shall furnish the data obtained from the Public Works Department regarding the

details of ground water table In the quarry site.

The propongnt has to provide insurance protestion to the workers In the case of existing mining

or provide the affidavit in case of frash case before commencing quarrying operation,

The proponent has to display the name board at the quarry site showing the details of proponent,

leased period, sutentetc, with respect to the-existing dctivity before execution of mining,

Heavy earth machinery equipments if utilized, after getting approval from the competent
authovity.

M &y ﬁ&“l E the nafive
| anlings should be



e Ty

teing to the public through adequate public address

65. i
| % ghotid be constructed nearby the m area to harvest the rain
&6,
&7.
68,
68, 'ﬁm@mwﬂmmwwﬁmbya
and the repert shonid- uﬁ M in the guarry office In a
mmm ~--m.-»' et
% " b

sroas W%%Wﬁ% fiod ﬁwiaa !ﬁﬁh lovels of particulate maer such as

itral Pallution Contyel SM*mmmg&rd

oy

6} faguard ﬁaé “health risks on account of breeding of
| Wﬁ%ﬂ&émmw& dus to excavation of earth,

n ndary of agjoining fleld having a Width efqml to at least
33 &ﬁkdxgﬁ : 'WM be ;w%ded with adequate number of high efficiency dust

extraction system, Loading and unloading areas Including all the transfer points should

i giard mms; such as. regular water sprigkiing shall be carried out in
"’wf hng Shaﬂ be

also have efficient dust control arrangements, These should be properly maintained and

oferated.

9) Vg}ﬂaﬂ!&@* miss!m ghallbe kept under control and be regularly monitored. The mineral

ke “t-.‘;’. ..: m m*m; sm m&e msh i"'

on shall be carrled out through the covered trucks only and the vehicies



ot B Heatio , 2@%48£ W SW ”“"
op. Jftt s founti or- m@semmm Knowledgs

(meﬁw MWW@&)M&%&, & Alr (Pre Cohitre
Act, 1981, the Environment {Protection) Act, 1@‘@&, ﬁm Fub%: bhabiity In
1991, along with-their amendments, draft Minor Mineral Conservation & ﬁeveiapment
Rudes, 2040 framed under MMDR Act 1957, National Commission far protection of Child
Right Rules,2006-and rules made there under and also any other arders passed by the
Hon'ble Suprem -mwim‘mﬁm Court of Madygy arid any other Courts of




9
ated: by ether Statutory/ Government authorities shall be

' spirsenital clearance shall He with the Hon'dle National Green
m;émw of 30 days as preseribed under section 16 of the

) mmw mm uwaz
y Coritrol Board, 76, Mount Salal, Guindy, Chennai-
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Annexure -A2

- Salem District Environment Impact
‘Asgessment Authority,
Room No.206B,
Gollectorate, -
Salem-636 001,

2 Mmutes Bfme nﬁAcmeeﬁng uom m ondate22.11.2018,

3 Mi;mtes afthe DEIAAm

Nq.f)? he!d on date 28.11, 2&1&

y "I'his has referenm to: yOur applit:ation ﬁmt cited. The proposal is for obtaining
Emrimnmenwl Clearance fo‘r mining / quarrylag of category ‘B2" minor mmemi based

onthe partiaxlars fumished in your ap;:licatian as shuwn below:

0 Namﬁ‘ﬁf Pra;m:t ?r«aponent and adéress i

:

~RRajesh,
-* /0. Rajarajan,
No. 270/, Ammasi gounder street,
" Chinnapudur, Hastham patti,
Salem-636 007

2" | Location of the Proposed Activiey

[Survey Number :

S.F,No, 446/ 1 (Part)- GovtPoramboke land _

Tatitude ant‘-i‘ Lﬁ.ng_i'md_e'

N11050°45.6] tol1°50'50.15
E78002'36.45 t078902'41,32

Viilage

Marakkottai




< TR

| District N

Salem

Pmpased ﬁcﬁvity
L. Minor Mmera! i ﬁbu@ghstane
[1. | Quarrying Lease Area 1.00.0 Hects
Rmxghstone =2 93 230 M?
~ 3IMAGL
Semidmechamed
“82" mtegsry

S The Bistr:ct Cnliectorf Salem Tetter No
i 018 /M:nﬁs»ﬁ 29. 09. 2018.

-

jil. Approved 'qu'anﬁ"ty
iv. | Depth of quarrying |
o mae hfqﬁﬂn‘ylng'

Vi | Category (B1/B2)

vii. Prwsamconmnicaﬁen

e

P

IS S

gL '-.‘;_f- & R
3 b i o L
prow— T 7o IRy 3
‘Wil amﬂingli’ian: :

: ix % Qmmgiem geﬁeﬁ

_ gmerai mndmons sPeﬁiﬁﬁérin‘ﬁl& S

3 ‘S&iﬁfﬂé afWater Bl

- 1. Bminng & damestic
purpases {in KLD}

2! i)ust suPPresswn& Greenﬁelt (in ‘ . 3. 5'KLB‘

| KLD) S |
iii, | Power reqairem’e_.nt: : 1% [ Dieselwill be utﬂized for operating
' s S S =Vl 12 . Compressors and other machineries.

a. Domestic purposes Eléctricity will he used only for administrative
. ‘ . building:

“b. Industrial Purpose : ‘

Rs.49,30,000/-

-

b=

ki Pm‘je}:tééa-ét




13

Ti. |EMP cost w ~ Rs.3,80,000/-

Not reqnired as perOM. dated 24.12.2013 of
© MoEF, GOL

a

Public Consultation

-

Date of Appraisal by DEAC: il 22112018
Agenda No. 08% Meeting-11

10.

 Date of review / discussion by DEIAA and the Remarks:-

The proposal was placed before the DEIAA in its DEIAA meeting No.07 held on 28.11.2018 and "
the Authority after careful consideration, decided to grant Environmenta) Clearance to the said |

| project Mining of *Roughstone” subject to. terms and conditions stipulated under  the |

provisions of Enmnment Impact ﬁssessment ﬂaﬁﬂéatiom 200‘6 as amené@d.

11. H

Validity: oo <SR T

This anironmental Clea&‘antajs gram:ed tn Minfhg Qf "Rong!wtoue" for the pr--'j.- antt
2,93,230 M3forthe period of "&ve years"’ fmm the‘ﬂ‘ahe af“ wmﬁon nf tlwqu Tying lease:

9

)

| .:Theappﬁmﬁﬁhasmeﬁta.ﬁxlmdq ass:ﬁ tiona
mininglease. . . :

s NOC from-the Sianding r:ommittee of th BWL‘fshal e nh ne& if proteeted iareas are

Jocated within 10 Kin frgm the prﬁpcis.“ ite..
The project: ?roponent s}mill camply the'cond _ns laid,down ’inﬁxe Sécﬁon v, Rule 36 ﬂf‘
Tamil Nadu Minor Mineral Conues&lon Rules, 1959,

A copy of the Environment Clearance letter shall be Sent hy the p,roponent to t'he ccmcemed
Panchayat, Town Panchayat / Panchayat union/ Munlcipal Corporation, Urban Local Body
and the Local NGO, if any, from whom suggestions/ representations, if any, were received
while processing the proposal: The.¢learance letter shall also-be put op the website of the
proponent and also keptat the site, for the general publicto see, :

Quarry lease area shauid be demarcated on the ground with wire £encmg ti) show the
‘boundary of the lease area oh all sides with. red ﬂags on avery pillar shall be erected before -
commencement of quarrying. . e P

The proponent shall ensure that Fh‘stAid Box is aVaﬁabie at site. i

The excavation activity shall not alter the natural drainage pattern of the area.
The excavated pit shall be restored by the profect proppnent for usefu_lpurpesas




10.

11.
12,

13.

14

15,

16.

173 ;

19.

20

21

23,

24.

25,

26.

--ﬁ; aaadsshaﬂbg; A A
" {ii) Water shall besprinkleﬁ at regu!ar fm;ervéi ou thg main maﬁ md ﬂi‘har senace mads to

14 e .8
4 =
L) b S o ™

The proponent shall quarry and remove only i the permitted areas as per the approv

Mining Plan details. , . i

The quartying operation shall be restricted between 7 AM and 5 PM. . L

The proponent shall take necessary measures o ensure that there shall not be zl?pobutian

impacts due to quarrying operation on the nearby human habitations, bY way

to the environment.

A mintmum distance of 15 mis, from any civil structure shall be kept from the periphery of

any excavationarea. -

Depth of quarrying shall be 2m above the grou

whichever is lesser to be congidemﬁ as a safe gua

and over exploftation of resources. -

'ﬂze mined out gits should be. ﬁackﬁlied where w%:ranted an:& area sﬁaﬁi& be snitibgy
scaped to prevent: envimnmentai ﬁegrﬁdation, “The mine closure plan as fuﬂﬁshe fn

ﬁ:epmpom&anbesu‘my followed with bad;ﬁmngandmplgaﬁﬁan o <

‘Wet drilling method §s to be aﬁopbedm control dust. eniissions. Delay detonators and slmck

nct water table /approved depth of mining
ré against’ *Envlronmemal Gemamfnaﬁon

. tube initiaton system for blasting shall be used so aswrednmvmmmm {

‘Drilling and blasting shall be dore -only: eithet -byslicensed ex e
proponentafter o nmgreanédappmvals from Eompeté@tl&uﬁmﬁties

“The explosives shall be stored. atsite aSper thecnﬁdit;ans : 'pulateﬁ mz:be permits ismed

byﬁ}e i-wh.“!# \ m&r‘ty o
BMgshﬁﬂbemﬂiﬁmtaﬁer*
systemmavaiﬁ myaccidént,

' keep the vihration lifits ;essﬁ;aa;;
_‘ Siwn’!d be mgiemen&d whi!ei bla

deé tomiﬁgate tha dust emissi@n

suppressdust; . - 15
The followirg measuresiare to be implemented to reduce Nnise ?oliutmn 3

{0 Proper. and regular maintenance ﬁf vehicias and nt;mr &quipment :

{1} Limiting ﬁme expnsure ‘of werkers m exeess:ve mise

{iii} The workers empioye& shali be pmvided ‘with- pmtectmn equlpmeat and earmuffs
SRl s
[iv) Speed of trucks entermg or Ieaving the mlne ls to: be limﬁ:ed tc madera.te speed of
25 kmph to prevent undue Holse from.empty trucks, - :
Measures should be taken to comply with the pravxsions Iard unéer Noise Pollution.

{Regulation and Contro}) (Amendment) Rules, 2010, ﬁtz 11.&1 2019 msued by the MoE&F,
Gol to control nolse to the prescribed Jevels, :

Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with the Assistant Dimcter, Ground Water
Diviston, PWD, Salem,

Suitable measures should be taken for rainwater harvesting.



V.2 A

2B.

30.

31

32,

33,

Rain mwgemngamulatedm _e»-:f
* nearby stream or water, body. 1 it 1 the
_\ﬁzscharge&into a siit trap on the surface Withiri the' Lfeasﬁ aréa and only the overflow after

15

L ¥ ]

Permission from the contpetent authority should be’ abtained for drawl of ground water, if
any, required for this project.

“Topsoil, if any, shall be: stacked pmperly with proper slope with adequate measures and

should bie used for plantation purpose. -

The following measures are to be a&apmﬁ to tontrol erosion of dups:-

{1) Retention/ toe walls shall be pravided at the foot of the dumps.

gg Worked imsinpes are to be stahiltzed by p’lanting apprepriata shrub/ grass species on
stopes:

Waste ofls, used ofls genemted fmm the EM machines, mining operations, i any, shall be

disposed as per the Hazardous  Wastes (Management, Handling, and trans
movement) Rules, 2008 and its amendments thereof ta the recyclers authaﬁzed by TNPCE.

,Rﬁa z:;wimwesﬁng to mﬂect aﬁd ntiiize ﬁle em:ire Watar failing m Jand area should be
 Concealing the factual ﬁmW{aﬂure mmmpiymﬁm any ofthe mnd}ﬂonsmeﬁﬁmd above

_ result in withdrawal of this dear‘ance and. att:'act actitm uuder the provisions of
Envimnmeat {Protection) Act, 1986, : :

n L.--Aﬂaor shaﬂhotbe_ : direcﬂ tothe
'nearEy water body, it has to be

‘ "to“‘be Jet into
JS. f’Theﬁiit trap sh(mld be of

tling “of soil be let intg ﬁxenaarb? Wwaterw
ions -all-the silt water: being pilimped outdufing one season. The

. . =it trap should he cleaned of all the depbsited silt at the end of the season and kept reacy

35,

36.

39.
40.

41.

42!

for taking care of the silt in the niext séason.

' ‘The 1&5& hni@er shali :undertake '?qd‘eQuate‘{ sa“feguard measam during extraction of

2 ~activity, - the” bt .-‘ji_;gec!ngi@ai regime of the
uirrounding "":,ar mnniﬁoﬁng ‘of. ground-water level and
xgnaifiy $haii be carz:ieﬁ oizt amuﬂd the mine lease area during the mining operation. If at
any stage, if it is observed giaat the ground water. table is. getting depleted due. to the
uarxying activity;. neeéssary cofrective. nieastires shall be carried out. The Assistant
Director ﬁmnndwaherﬁhﬂsiﬁn, PWD Salgrn shall mnnitarf the gmund water related i issues.

No tree-feiﬁng shall be d@zxein 1:he Jeased. ares, except nnly with the permission from

‘_mmpmmm

To take up environmental monitoring of the gropused quarry site before, during and after

the mining activities including vibration study data, water, 3ir & flora/fauna environment,
slurry water generated/mspesed and methcd ﬂf disposal involving a reputed academic

Institution.

It shall be ensured that the total extent of nearby quatries (existing, abandoned and
proposed) located within 500 meter radius from the periphery of this quarry ls not

exceeding 25 hectares within the mining lease period of this applicatian

It shall be ensured that there is no habjtation is located within 500 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the people
of the habitation located within 500m radius from the periphery of the quarry site:

Ground water quality monitoring should be conducted once in 3 Months.

Transportation of the quarried materials shall not cause any hindrance to the Village
people/Existing Village road,

Free Silica test should be conducted and reported to TNPCB, Department of Geology and
Mining and Regional Director, MoEF, GOl once in three months. '

Alr sampling at intersection point should be conducted and reported to TNPCB, Department

of Geology and Mining and Reglonal Director, MoEF, GO periodically once in six months.
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Bunds should be provided at the boundaty of the project site and it should be properly
maintained,
The project proponent shall undertake plantation/ afforestation work by planting ﬁ‘;:s ﬂaﬂ;e
species on all side of the lease arce at the rate of 400/Ha. Suitable tall tree saplings should be

planted on the bunds and other suitable-sreas In and around the work place and progress report.
shall be submitted once in 3 months.

Atleast 10 Neem trees should be planted around the haun;iary of the quarry site.

Floor of excavated pit to be leveled and sides to be sloped with gentle slope (Except for granite
quarties) in the mine tlosure phase. - , ,

The Project Proponent shall ensui‘e B nﬁnimmfafz 5 uﬂﬁhe antmzi meﬂf be mﬁized for
the CSR Activity

The Project Proponent shaii ;;iwmé‘ssiar {ighﬂng mm m fiw near'by vfﬂagws '

The Project Proponent. shal! m m&m iﬁiningfﬂuﬁ nﬁmt releﬂrazzt mles and mgzzkaﬁams
where ever applicable, X

Rainwater shalt be pumpe& cut Via‘" Semgfi‘ah}é oﬁiyf

Barthen bnnﬂsandbm%eammangmd&e pits wi;hgmem .aiia%mgﬂmbmmdmy
shaiibedevﬂopedmﬁ,maintgm' i :

As per MoEF & CC, Gol, Offic M + m
V&Wﬁﬂhfeangiemd;{dmgﬁm‘_ from standin;
—asapphmieskanheor il befo

: _ﬁﬁf}&ﬁﬁ; ;sﬁor :;W ﬁ@m Foresny

V&fatydimceofﬁﬂ* hgsmhepfdﬁm"'

aperintendent.of. Police; Reveiu ’

511331 ensune ‘that the ml?ﬂi;enthas engagéd the blast th valid
obtaine &Gmﬂwmmpeteﬂtauﬂmriwbem

"ﬁae proponent shall erect ﬂw pﬁlars in@@rdance wiz;htha R&le& fnr depkxing &?s detaﬂs inthe
earmarked boimdary of the quarxy slte to’ hwnitor electrontqaiiy befgre &xmﬁea of quar:ymg '
lease.

The pmpnuem; shail ﬁmi&h ﬂie dﬂ?a nbtakxgd f‘mm tha i*uhﬁ,c Works Bepartment mgardmg the
details of ground water table In the fuarry slte, s

The proponent has to provide insurance. protectinn to the workers in the case of eadsﬁng mining
-or provide the affidavit in case of fresh case before commencing quan‘yiag pperation.

The proponent has to display the name board at the quarry site: showing the details of proponent,
leased period, extent etc, with respect to the existing aciivity before execution ofmining. =
Heavy earth machmezy equipments if utilized, after getting. appmval from the competent
authority.

The Environmental norms shall be moenijtored by the District Environmental Engineer, Tamil
Nadu Pollution Contro) Board, Salem.

Blasting shall be carried out after armounciug to the pubiie ﬂlmugh adequate public address
system toavoid any accident, ‘
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3)

4)

5Y

6)

)

8).

‘Works Department (WI

""NOC for sanitary | mrﬁﬁi:atae abtained fmm the mpnty Director of Health Services, Salem
v slmﬁd bEWbmiﬁﬂd bythe pmpbnent. .

,,iPmyer bm shqu!ﬂ be mainta | bybthe :praponenﬁ ﬁs ‘per’ norms, ! Pri
:msum s!muld he pmvjﬂed l;-y th" ey

ECisgiven efaly oo e factual mctsrds ,dmmmgnm ;ma thg mm@f- trniihed i
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Arﬂﬁmal 1echarge structure shnuld bu cnnstrugterl nearby the lease area to harvest the rain

" water.

The envimmental norms sha!! he adhered by ‘the Project Proporient and shall furnish a
~report paﬁodieally to the authomy concerned. -

Ground Water Le

and quaiity shall be. monitored by the Assistant Directer, Public

; Mafchi:i&r;r equipmeﬁtx fs‘ictioxt j ww and mst 01‘ thlngs bave to be monitored then and
;ihmzlﬂﬁagwiﬂlmtmanm e

- s ﬁ& ;j t:ﬁined byi}i&"" 10 ___enms,;gﬂrlabouraﬁtaﬁﬂ rules in force,

wmfwhﬁé quarrying.

3ﬂﬁmaim aaﬂerby ﬂleympenem-

ot the Cmsgntff&r Esta‘bBShment fmm ﬁxe ‘mm Board before

“No daan,ge in mining technology and. scepe of working should be made without prior
- approval of the DEIAA, Salein District, Tamil Naduy, -

.- No changein the calendar plan Iﬁciuding zexcavaticn, dnanh;m of mineral (minor minerai)
should ?be made .

Effectwe safeguard meaﬁuresp such as. regnlar water: sprinkling shall be carried out in

critical areas prone £0.alr pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points, Extensive water sprinkling shall be

carried out on haul roads. It should be ensured that the Ambient Afr Quality parameters
conformn to the norms prascribed by the Central Pollution Control Board in this regard,

Effective safeguards shall be agiepted against health risks on account of breeding of
vectors in the wai:er bodies created due to excavation of earth

A berm shall be left from the boundary of adjoining field having a width equal to at least
half the depth of proposed excavation.

Mineral handling area shall be provided with adequate number of high effictency dust
extraction system. Loading and unloading areas including all the transfer points should
also have efficient dust contro} arrangemients; These should be properly mafntained and

‘onerated.
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Vehicular emissions shall be kept wnder control and be regularly | monitored. ;hﬁ fﬁ;ﬁ;i
trangportation shall be carried out through the- cﬂvered tf‘ucks only and the ve
carrying them mineral shall not be overloaded,

Actess and haul roads to the quartying area should be restored na mam&li?‘ﬁgm@ﬂhle '
manner where these are considered urmecessary after extraction has been wmﬁlmd

All Personnel shall' be provided with pmtective respiratary devices mchzéing Sﬁfew shoes,
Masks, gloves etc. Supervisory people should be provided with adequate training and
information on safety and Health aspects. Occugiational health survefllance program of the
workers should be undertaken periodically to bbserve any emaétiaﬁs due to exposure o
dust and take corrective measure“s,if ﬁ&eﬁed ‘

?mam mml examination nf‘t“he womers engaged in the praieetshal! be carried out
and records maintained. For the pirpose; schediile of Health examination of the workers
should be drawn and followed accordingly: The workers shan be pmvided ‘with personnel
mmcﬁmmeasamess;tmas maslcs@gbves;bomﬁt& R _

Workers/labourers shall be pmvided uﬂth fatﬂiﬁes far dﬁniuﬁg mter anﬁ sanitation

facility for Female and Male s&paraﬁew

L
ndger

The pm}actpraponenx shallansnre‘thatchslé hhnur is m;; mployedm the prﬁ;ect as per

The funds earmarked for enwimnmenwl yrnteaian measures shm:lﬂ he kept in separate
accoimt and should not be diverted Yor other purpase. Yearwise ex re should be
mported to the Min!sny of Eﬁviro“nmen% an& Fumsts nnd its*!tegmnai Qﬁite located at

The Environmental Cieara;ice daes no“t absoive t}:e appiicant]pmmnent of his:
obligation/requirement to obtain othér statutory. ancl administrative clearances from
other statutory and administrative authorities.

_This Environmental Clearance does not imply that the other statumry / administrative

clearances shall'be granted to the project by the cancerned autherities. Such authorities
weu!d bewnsideﬂng the project-on meﬁts and be taking declsien;s indepenﬂemly of the

The DEM Saiem Disttiat may alter/‘mndify t'he above coniciitions or stipulate any further
conditions fn the interestof environment: protection, .
The DEIAA, Salem District. may cancel the enviran:mantai clearance gmnted to this project
under the provisions of EIA Notification, 2006, at any stage of the validity of this
environmental clearance, if it Is found or if it comes to the knowledge of this DEIAA Salem
District that the project proponent has deliberately concealed and/or submitted false or
misleading Information or inadequate data for obtaining thé environmental clearance.

Fatlure to comply with any of the conditions mentionied above may result in withdrawal of
this clearance and attract action under the provisions of the Environment (Protection) Act,

1986,
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21} The above conditions will be enforced inter-alia, under the provisions of the Water

{Prevention & Control of Pollution] Act, 1974, the Air {Prevention & Control of Poliution)
Act, 1981, the Environment (Protection) Act, 1986, the Public Liability Insurance Act,
1991, along with thelr amendments, draft Minor Mineral Conservation & Development
Rules, 2010 framed under MMDR Act 1957, National Commission for protection of Child

" Right Rules,2006 and rules made there under and also any other orders passed by the

22)

23}

Hon'hle Supreme Court of India/Hon'ble High Court of Madras and any other Courts of
reiain mﬂ:esubimxamter

m oth _Q‘, mdlﬁhﬁs'j stipulated by gﬁfer Statutory/ Government authorities shall be

‘ ,Anym agaimﬂ:is emimnmental deamxce shall li‘e with the Han’ble Natimal Green

e SR 0

{s;a/ Rohini R Bhajibhakare.)
" CHAIRMAN, DEIAA/
- DISTRTICT COLLECTOR,
. SALEM.

T 3
¥
27 -
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e
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mmm COLLECTOR,
. SALEM.

’.'I'he Secretary Ministry of Mines, Gavernment of India , Shastri Bhawan, New Dethi
- The Principal Secretary, Enviranmant anc‘f Farest Department, Government of Tamil
‘Nadu, Tamil Nadu. ;
The Principal Secretary to Gavemment, lnéustries Department, Government of Tamil
Nadu, Tamil Nadu. -
The Additional Princfpal Chief Censewater of Forests, Regional Office (SZ), 34, HEPC
Building 1=& 2+ Floor, Cathedral Garden Road, Nungambalkam, Chennai-34.
The Chairman, Central. Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office
Complex East Arjun Nagar, New Delhi 110032,
’;gg gggiman, Tamil Nadu Pollution Control Board, 76, Mount Sala, Guindy, Chennai-
The Member Secretary, State Level Environmental Impact Assessment Authority, Tamil
Nadu, 37 Floor, Panagal maaligal, No. 1 Jeenis Road, Saidapet, Chennai-15,
The Director of Geology and Mining, Guindy, Chennal-32,
E1 Division, Ministry of Environment and Forests Paryavaran Bhawan, New Delhi.

0. Spare,
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Annexure -A3

_ :nt Enpact
CHAIRMAN/ Salem District Environment
sessm thority,
b o ReomNa206s,
Collectorate,

Ta,

S.Vellaiyammat,
W/oSelvam, Pappam badi,
Sinnappampatti Post,
Omalur Taluk,

Salem-636 306.

sir,

Sub:  DEIAA ~ Proposed - Roughstone - quarry at ‘Govt.Poramboke land in
S.kNos. 232 {Part-4f of Nadupatty Viliage ~ Kadayampatty Tatuk -

Salem District — by Tmt. S Vellaiyammal - Environmental Clearance ~
Reg.

Ref: 1. Your application fnr E:;vtronment f.‘harance date of online
application submitted to DEIAA, dated 30.11 2018 and date of
receipt of-application. 39 11, 2018: :

2. Minuates of the DEAC meenng No. 09 held on date 06.12.2018.
3.  Minutes of the DEIAA meeting No.08 held on date 07.12.2018.

~o0o-

This has reference to your application first cited. The proposal is for ebtaining
Environmental Clearance for mining / quarrying of category ‘B2 minor mineral based on the
particulars furnished in your application as shown below:

Name of Project Proponent and address : ~ TmtSVellalyammal,
W/oSelvam, Pappam badi,
Sinnappampatti Post,
Omalur Taluk,
Salem-636 306.
‘Location of the Proposed Activn:y
Survey Number il SF.Nos. 232 (Part-4)
Govt.Poramboke 1and
Latituge and Longitude : N11%53 3653 tol [053°40,23

| E78°05'38.58t0780°05'43.98

Village - Nadupatty
Taluk : Kadayampatty
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2
Salem
District Se———=—
3, | Proposed Activity .
i. [ Minor Mineral : Rodgh swn_e .l
fi. | QuarryingLease Area : 1.000 ﬁegts; [
il | Approved quantity : Roughstone = 2,16,005 M2
iv. | Depthofquarrying 3 86m Bﬁ'L {511’1‘! AGL+25 BGL)
v. | Typeofquartying 1 Gpen cost, Semt~me¢ha1ﬁzed
Vi, 'cmgmy{m; B2) : ' B2 category.
Vil | Prodse Area Communication :| The District Collector, Salem
Letter No. 584 /2018/Mines-A
29,09.2018.
| iii. | Mining Plan approval Beputy Director {I/¢) of Geology
-and Mining letier No. 5384/ 2018
/ M!mas-lﬁ dated 28.11.2018.
ix | Quarrying lease penod 70 Years.

Z, | Whether Project area attracts’ any. generai 2
 conditions specified in the ElA notiﬁcation.

1 Notattracted, Affidavit furnished.

2. Dust suppression & Green Belt
(in KLD)

2006 as amended:- 7
5. | Man power requirement perday: oy - 27 Nos.
€ | Utiliies
i So;amé'af'w&;er ' - | Watervendors/ Existmghereholae on
nearby quarry area.
i | Water requirement”
1. Drinking & domestic 14 KLD
purposes {in KLD) LEKLD

== EMP cost.

fi, | Power requirement; . | Fuel is used for Qpefating machineries
. and vehicles during quarrylng process
a. Domestic purposes and electricity will be used only for mine
: ! office,
b. Industrial Purpose
7. | Cost
L rra;ect cost RS B4,87,000)-
Rs.3,80,000/-
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i | Pl Goanesdimting C| " Wot resguirad as per OM, dxted 24.12.2013 o
. “W & A
MakF, GO

U1 Dats of Ao adies) by DiAr Y N .
fit dlenl by DEAC Apsendda Nn. ; mg@j ] 393&33

10| Toute of voviiow / diseunolon oy BEIAA and the Remarker

§ :

;‘“Z}".’ pisal wa ylaved Wufinre the DRIAA in 1ts DEIAA meeting HoAs held on 07.522016 and the 3

ﬁ:ﬁ:;j&%ﬁ?{; *::“:“1 y ‘“!*:!:;m‘mrm, derdited w grant Environmentsi Clearance 1o the said project |
§ f “Reygiwdone” sibjod 10 terms and conditions ;| nder the of
Roviranment impacd Asersainent Notification, 2006 as smenid ’W b provisions

i1 | Validity s ANy :
Fhiie Envitnnmontal Clesrance f& granted 1o Mining of “Roughstone” for the production :
;:; :;;} ;i,tmﬁ Matid thie perind ;srg'ﬁl%'m years” from the date of execution of the mrym
¥
- < i

Ganditions §o be Complied before /during commencing quarrying operations:

1. T project proponimt shall advartisn in at least two Joval newspapers widely circulated
b 4o Pisgiern, ene of which shall e in the vernsculor language informing the publicthat

f) Yl praject hass been accorded Environmental Clearance.

L] Gapies of clearancs lotters are avallable with the Tamil Nadu Pollntion

Cantrad Roard,
Wy  Revirewsental Clonrance may also be seen on the website of the Distyict
Leve! finvironiment Impaet Assessment Authority.

W)  Thesdvertisement should he made within 7 days from the date of receiptof
g __the dlegrante lef{er and 8 copy nlthe same shall be forwarded to theDEIAA. |
Ty applicand has ta obtaln land use classification as industrial use before issue/renewal
of pilniug loase,
NOC trom the Standing committeo of the NBWL shall be obtained, if protected areas are
toratsd witlity 10 Km {rem the proposed project site.
4. The proje proponent shall camply the conditions laid down in the Section V, Rule 36 of
] Nagy Mimur Mingral Concession Rules, 1959,
A copy of the Environment Clearance letter shall be sent by the proponent to the
concerned Fanchayat, Town Panchayat / Panchayat union/ Muni¢ipal Corporation,
Uadian Loval Body gnd the Local NGO, {f any, from whom suggestions/ representations, if
ahy, wore recelvnd white procossing the proposal. The clearance letter shail also be put
un e welisd(e of the proponet and also kept at the site, for the general public to see.
Quarry leage arei should be demarcated on the ground with wire fencing to show the
ppundary of the lease area on all sides with red flags on every pillar shall be erected
bfote commeneenent ol quarrying
7, The propanent shall engure that First Ald Box 1s available at site.
g, The excavation setivity shall not alter the natural drainage pattern of the area.
g 'The pxeavated Pl ghall be rostored by the project proponent for useful purposes.

i

i,

i‘t

o ui———————
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The proponent shall quarry and remove ohly in the permitted areas as per g
approved Mining Plan details. =

The quarrying operation shall be restricted between 7 AM and 5 PM. .

The proponent shall take necessary measures to ensure that there shall not be any
adverse impacts due to quarrylng operation on the nearby human habitations, by way
of pollution to the environment, , . ¢
A minimum distance of 15 mts, from any civil structure shall be kept from the
periphery of any excavation area. :
Depth of quarrying shall be 2m above the ground water table / QPPWQ depth ,Of
mining whichever is lesser to be considered as a safe guard against Environmental
Contamination and over exploitation of resources.

The mined sut pits should be backfilled where warranted and area should be suitably
landscaped to prevent environmental degradation. The mine closure plan as
furnished in the proposal shall be strictly followed with back filling and tree
Wet drilling method is to be adopted to control dust emissions. Delay detonators and
otk tube initiation system for blasthug sitali-e used su ds 10 reduce vibrativh aud
dust. SR = _

Drilling and blasting shall be done only either by licensed explosive agent or by the
proponent after obtaining required approvals from Competent Authorities.

The explosives shall be stored at site as per the conditions stipulated in the permits
issued by the licensing Authority. T

Blasting shall be carried out after anouncing to the public adequate through public
address system to avoid any accident. T A

A study has to be conducted to assess the optimum blast parameters and blast design
to keep the vibration limits less than preseribed levels and only. such design and
parameters should be implemented while blasting is done, Periodical monitoring of
the vibration at specified location to be conducted and records kept for inspection.

The Proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoEF, Gol on 16.11.2009, (GLC = Ground
Level Concentration), (NAAQ = Noise and Ambient Air Quality)

“The following measures are to be implemented to reduce Air Pollution during
transportation of mineral

{i) Roads shall be graded to mitigate the dust emission,

(i) Water shall be sprinkled at regular interval on the main road and other service
roads to suppress dust.

The following measures are to be implemented to reduce Noise Pollution

(i) Proper and regular maintenance of vehicles and other equipment,

(ii) Limiting time exposure of worlers to excessive noise,

(iii) The workers employed shall be provided with protection equipment and

earmuffs
etc.

(iv) Speed of trucks entering or leaving the mine s to be limited to moderate speed of
25 kmph to prevent undue noise from empty trucks.

Measures shoiuld be taken to comply with the provisions laid under Noise Pollution

(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the

MOE&F, Gol to control noise to the prescribed levels.



e

26,

27,
28,

29.

30.

31.

32.

33.

34,

35.

36.

37.

38.

24

&

= ?:;;Lehgﬁmg?emasnm to-augment groundwater resources In the ares sh na};
Water Division, PWD, Sat nﬁﬁ_m consultation with the Assistant Directar, Groun®

:::!:l;measnres should be taken for rainwater harvesting.
rmission from the competent authority shoild be obtained for drawl of ground
water, ifa‘ﬁyn required for this ppojee];, k4 : .
Topsoil, i any, shall be stacked pro o oot adagl

L, Any, properly with proper slope with adequate
measures and should be used for plantation };urpnse.
The following measutes are to be adopted to-control erosion of ditmps:-
{1).Retention/ toe walls shall be provided at the foot of the dumps,
(1), Worked out slopes ate to be stabilized by planting appropriate shrub/ grass
species on the stopes.
Waste oils, used ofls generated from the £M machines, mining operations, if any,
shalt be disposed as per the Hazardous Wastes (Management, Handling, and trans
boundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by TNPCB.
Rain ‘water harvesting to colleet and utifize the entire water falling in land area
should be provided.
Concealing the factua] data or faflure to comply with any of the conditions
mentioned zbove may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protec ion) Act, 1986.
Rain water getiing accurnulated in the quarry floor shall not be discharged directly
to the nearby stream or water body. If it is to be let into the nearby water body, it
has to be discharged into a silt trap on the surface within the {lease area and only
the overflow after allowing settling of soil be let into the nearby watetways. The
silt trap should be of sufficient dimensions to catch all the silt water being pumped
out during one season, The silt trap should be cleaned of all the deposited silt at
the end of the season and kept ready for taking care of the siltin the next season.
The lease holder shall undertake. adequate safeguard measures during extraction
of material and ensure that due to this activity, the hydro-geological regime of the
surrounding area shall not be affected. Regular monitoring of ground water level
and quality shall be carried out around the mine lease area during the mining
operation. If at any stage, if it is observed that the ground water table is getting
depleted due to the guarrying activity; necessary corrective measures shall be
carried out, The Assistant Director Ground water Division, PWD Salem shall
maonitor, the ground water related issues,

No tree-felling shall be done in the leased area, except only with the permission
from competent Authority.

To take up environmental monitoring of the proposed quarry site before, during
and after the mining activities Including vibration study data, water, air &
flora/fauna environment, shury water generated/disposed and method of
disposal, involving a reputed academic Institution.
It shall be ensured that the total extent of nearby quarries {existing, abandoned
and proposed) located within 800 meter radive from the periphory of this quarry
is not exceeding 25 hectares within the mining lease period of this application.
It shall be ensured that there is no habitation is located within 500 meter radius
from the periphery of the quarry site and also ensure that no hindrance will be
caused to the people of the habitation located within 500m radius from the
periphery of the quarry site
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Ground water quality monltoring should be conducted once In 3 Montbs &
Transportation. of the quatried materials shall not cause any hindrance to &1
Village people/Existing Village road. Lol
Free Silica test should be conducted and reported to TNPCB, n‘epamanf of
Geology and Mining and Regional Director, MokF, GO! once in three months.
Air sampling at intersection point should be conducted and reported t0 TNPCB,
Department of Geology and Mining and Reglonal Director, M ofF, GOI perfodically
once in six months. '

Bunds should be provided at the boundary of the project site and it should be
properly maintained,

The project proponent shall undertake plantation/ afforestation wo rk by planting
the native species on all side of the lease area at the rate of 400/Ha. Suitable tail
tree saplings should be planted on the bunds and other suitable areas i and
around the work place and progress report shall be submitted once in 3 months.
Atleast 10 Neem trees should be planted around the boundary of the quarry site.
Floor of excavated pit to be leveled and sides to be sloped with gentle slope
{Except for granite quarries) in the mine closure phase. Sy

The Project Proponent shall ensure a minimum of 2.5 of the annual turniover will
beutilized for the CSRActivity: -~~~ -

The Project Proponent shall provide solar lighting system to the nearby villages
The Project Proponent shall comply with the mining and other relevant rules and
regulations where ever applicable. QSRR GeItE e 2 )
Rainwater shall be puriped out Via Settling Tank only.

Earthen bunds and barbed wire fencing around the pits with green belt all along
the boundary shall be developed and maintained. - - : :

As per MoEF & GC, Gol, Office Memorandum dated 30.03,2015, prior clearance
from Forestry &Wild Life angle including clearance from standing committee of
the National Board for Wild life as applicable shall be obtained before starting the
quarrying operation, if the project site is located within 10KM from National Park
and Sanctuaries.

The quarrying activity shall be stopped if the entire quantity indicated in the
Mining plan is quarried even before the expiry of the quarry lease period and the
same shall be monitored by the District Authorities.

Safety equipments to be provided to all the employees.

Safety distance of 50 m has to be provided in case of raflway, reservoir, canal/odai
The Deputy Superintendent of Police, Revenue Divisional Officer and the Tahsildar
concerned shall ensure that the proponent has engaged the blaster with valid
Blasting license / certificate obtained from the competent authority before
execution of mining lease,

The proponent shall furnish the Baseline data covering the Air, Water, Noise and
land environment quality for the proposed quarry site before execution of mining
lease.

The proponent shall erect the pillars in accordance with the.Rules for depicting
GPS details in the earmarked boundary of the quarry site to monitor electronically
before execution of quarrying lease.
The proponent shall furnish the data obtained from the Public Works Department
regarding the details of ground water table in the quarry site.
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?}éﬁsﬁ?nmpn ;i:il;t has .t'ﬂ, provide insurance protection to the wotkers In the case of
U8 mining or provide the affidavit in case of fresh case before commencing

quartying operation,

;}m.pﬁ??““em has to display the name board at the quarry site showing the

cetails of proponent, leased period, extent etc, with respect to the existing activity

before execution of mining,

Heavy earth machinery equipments if utilized, after getting approval from the

Competent authority. .

The Environmental norms shall be monitored by the District Environmental

Engineer, Tamil Nadu Poliution Control Board, Salem.

Blasting shall be carried out after announcing to the public through adequate

public address system to avoid any accident. *

Artificial recharge structure should be constructed nearby the lease area to

harvest the rain water,

The environmental norms shall be adhered by the Project Proponent and

<hall furnich 3 renart neriodically to the anthority concerned.

Ground Water Level and quality shall be monitored by the Assistant Director,

Public Works Department (WRO), Salem.

NOC for sanitary certificate obtained from the Deputy Director of Health

Services, Salem should be submitted by the proponent.

Periodical medical examination of the guarry workers should be carried out

by a repistered medical practitioner and the report should be filed in the

quarry office in a separate file and copy should be sent to the Health

Department. Ny

Machipery equipments friction / wear and cost of things have to be

manitored then and there alongwith maintehance,

Staff secure will be maintdined by the proponent as per labour act and rules

in force.

Proper bench should be maintained by the proponent as per norms. Proper

safety

measures should be provided hy the proponent while quarrying.

EC fs given only on the factual records, documents and the comitment furnished In non
judicial stamp paper by the proponent.

The Proponent shall obtain the Consent for Establishment from the TNPC Board before
commencing the activity.

No change in mining technology and scope of working should be made without prior
approval of the DEIAA, Salem District, Tamil Nadu,

v ehiaiige i Uie calendai pian iududing eacavativn, yuaniun of winecal {sinior nducsal}
should be made.

Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points, Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard.
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8

. : ing of vectors

_ +h risks on accountof breeding o
Bffective safeguards shall be adopted agi;ﬁns;hiaelglﬁgg 3 |
A berm shall be left from the boundary of adjolning fleld having.
half the depth of proposed excavation. T p it

, okt nber of high efficiency dus
Mineral handling area shall be provided with adeq?ﬂjf \“‘;’;}‘%ﬂ mniy,gfgr potnts should
extraction system. Loading and unloading areas including 4 be proverly maintained and
also have efficient dust control arrangements. These should be properly mail
sperated, : A )
Vehicular emissions shall be kept under control and be regularly met;ﬁarﬂg. g;gﬁg:;
transportation shall be carried out through the covered trucks only and ©
carrying them mineral shall notbe overloaded. =~ _ e
Acvess and haut roads to the quarrying area should be restored in a mutually agr eeable
manner where these are considered unnecessary after extraction has been completed.
All Personnel shall be provided with protective resp.iramgy devices including safety shoes,
Masks, gloves etc. Supervisory people should be provided with adequate training mﬁ
information on safety and health aspects. Occupational health surveiﬂan*_ce program of the
workers should be undertaken periodically to observe any contractions due to exposure to
dust and take corrective measures, if nesded, .
Periodical medicat exammation of thie workers engaged In the project shall be carried out
and records maintained. For the purpose, schedule of health examination of the workers
should be drawn and followed accordingly. The workers shall be provided with personnel
protective measures such as masks, gloves, boots etc. e
Workers/labourers shall be provided with facilities for drinking water and sanitation
facility for Female and Male separately. Bt
The project proponent shall ensure that child Jabour is not employed in the project as per
the sworn affidavit furnished. . Ty Sal S22 i e
The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Environment and Forests and its Regional Office located at
Chennai.
The Environmental Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from
other statutory and administrative authorities.
This Environmental Clearance does not imply that the other statutory / administrative
clearances shall be granted to the project by the concerned authorities. Such authorities
would be considering the project on merits and be taking decisions independently of the
Environmental Clearance.
The DEIAA, Salem District may alter/modify the above conditions or stipulate any further
conditions in the interest of environment protection.
The DEIAA, Salem District may cancel the environmental clearance granted to this project
under the provisions of EIA Notification, 2006, at any stage of the validity of this
environmental clearance, if it is found or if it comes to the knowledge of this DEIAA Salem
District that the project proponent has deliberately concealed and/or submitted false or
misleading information Qr‘inadequate data for obtaining the environmental clearance.
Failure to romply with any of the canditions mentioned ahove may result in withdrawal of
this clearance and attract action under the provisions of the Environment (Protection) Act,
1986.
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The above conditions will ‘be enforeed ‘ s Water

\ i S Horeed Inter-alia, under the provisions of the Water
mﬁﬁﬁiﬁn ﬂ? cg L Oquﬁnﬁgn) Act, 1974, the Air [?menﬁorx,l& Control of Pollution)
Rules, 29;% their amendments, draft Minor Mineral Conservation & Development
Righy By sramed under MMDR Act 1957, National Commission for protection of Child
Hortble Supmeme Couns o (oo miere Under and also any ofer orders passed by the

“aurt of India/Hon'ble High Court of M e e
Law relating to the -S“biett’mattefi on'ble High Court of Madras and any other Courts of
Ac:gip?gg r conditions stipulated by other Statutory/ Government authorities shall be

Any appeai against this environmental clearance shall lie with the Hon'ble National Green
Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of the
National Green Tribuna! Act, 2010,

{5d/~ Rohint. R. Bhafibhakare,)
CHAIRMAN, DEIAA/
BISTRTICT COLLECTOR,
SALEM.

{/{True Copy/ By Order//

DISTRTICT COLLECTOR,
SALEM,

e

Lopy to-

1.  The Secretary, Ministry of Mines, Government of India , Shastri Bhawan, New Delhi

2 The Principal Secretary, Environment and Forest Department, Government of Tamil
Nadu, Tamil Nadu. _ L

3. The Principal Secretary te Government, Industries Department, Government of Tamil
Nadu, Tamil Nadu.

4.  The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC
Building 15t & 2» Floor, Cathedral Garden Road, Nungambakkam, Chennai-34.

5

&

The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office

Complex East Arjun Nagar, New Delhi 110 032,

The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy, Chennai-

600032,

7.  The Member Secretary, State Level Environmental Impact Assessment Authority, Tamil

Nadu, 3+ Floor, Panagal maaligai, No. 1 Jeenis Road, Saidapet, Chennai-15.
8. The Director of Geology and Mining, Guindy, Chennai-32.
9, E1 Division, Ministry of Environment and Forests Paryavaran Bhawan, New Delhi
6. Spare.
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TMT. ROHINL. R, BHAJIBHAKARE,, 1L.AS, : Salem District Environtént Impact
CHAIRMAN;, ' “ Assessment Authiority;

DISTRICT COLLECTOR. Room No.206B,

Collectorate,

Salem-636 001, i

Tao,

V. Vadively,

8/0. Venkatachalam,

No. 6/251, Degvatipatti Post,
Kadayom patty Taluk,
Salem District-636 351,

Sir,.

Sub: DEIAA - Proposed - Roughstone - quarry at Govt.Poramboke land in

SFNos. 113/5 (Part-2) of Deevattipatti Villagé = Kadayampatt

Taluk — Salem District ~ by Thiru ViVadivelu - Environmental’
CIearane:e-—Reg Y ;

Ref: 1. Your application for Environment Clearance, date of online
application submiited to DEIAA, dated 20.11.2018 and date of
receiptofapiptication 20.11.2018. s '

‘9. Minutes of the DEAC ingeting No. 09 held on date06.12.2018.
3. Minutes'of the DEIAA meeling No.08 held on date 07.12.2018,
-olo-

Details of Minormineral Activity:-

This has reference to your application first cited. The proposal is for obtaining
Envirompental Clearance for g / quaryyinyg of vatepory ‘B2" minor mineral based on the
particulars furnished in your application as shown below:

|

Name of Project Proponentand address ' Thira. V. Vadively,
~ S/o.Venkatachalam,
No. 67251, Deevatipatti Post,
Kadayam patty Taluk,
Salem Distriet ~ 636 351.

Location of the Pm;ioééx:l?Aétiﬁ\rﬁ-ity i

survey Number . it “SENos. 113/5 (Part-2)-

_ . Govt.Porambokeland
N11¢51'43.61 t011951'48.73
E78905'22.26 t078°05°26.33

Latitude and Longitude

[y

T = —‘lﬁéviat'tibatti. |

w""'fl‘:n‘i_t.li(

o Fom . i e g R A i

Kadayampatti
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2 -
Thiswier : T Salem
?mpesedﬁcﬁvity
i | Minor Mineral _ Roughstone
fl. | Quarrying Lease Area A 1.00.0 Hects
fii. A;wmdqmmy - 3 Ruughstene = 1,07, 516 MO
tv. | Depth of quarrying i e ZﬁM (1 6m AGEMﬂm BGL)
. | Typeof quarrying T [i] - Opencost £emi-me¢haﬁf2eﬁ
~i | Cavegory (BY/ B2) i B2’ category.
Vil | Precise Area Communication < ° :| The District Collector, Salem
' } Letter No. 581/2018/ kﬁnes-vﬁ
. . 01.10.2018. ‘
Vit | Mining Planapproval ~Deputy Director {i/9) of Geolo :
and Mining lctter No. 581/ 2918
. | £ Mines-A dated 09.11.2018.
& [Quanyingleaseperiod . | ¢ - 10Yeass. :
%eﬂmr Project area attracts any gpnf'r:ﬂ et Nnraﬁ:mcted Affidavit farnished.
conditions specified in the EIA notification,
| 2006 as amended:- _
. | Mian power requirement per day: e (B s 22 Nos.
6 |Umies
i, | Source of Water [ Watérvendors',/ Existing borehole on
~ nearby QuarrTy area.
ii. | Water requirement” i @
1. Drinking & domestic 1.5 KLD L %
purposes.{in KLD)
2. Dust suppression & Green Belt ZEKLD
(in KLD} .
it Power requirem ent: I Puel is used for operat'ing machmeries
_ and vehicles during quarrying process
a. Domestic purposes and electricity will be used-only for mine
b, industrial Purpose . office.
_| Cost
i TProjectcost : Rs.76,82,000/-
ii. | EMP cost =i : Rs.3,80,000/-




Public Consultation " Not required as per O.M. dated 24.12.2013 of |

MoEF, GOI

9.

Date of Appraisal by DEAG: Agenda No. L e
. : : 09t Meeting-16

10.

| Environment Impact Assessment Notification, 2006 as a-meﬁded‘;.

"Date of review / discussion by DEIAA and g!;g'l%emaflé:s:-

' The proposal was placed before the DEIAA in fts DEIAA meeting No,08 held on 07.12.2018 and the
Authority after careful consideration, decided to grant Environtiental Clearance to the sald project |
Mining of “Roughstotie” subject to tefms and conditions stipulated under the provisions.of |

11,

Validity: TR 5 el :
This Environmental Clearance is granted:to Mining of “Roughstone” for the production quantity
-of 1,07,516 M3 for the period of *five years” from the date of execution of the quarrying lease

1. The project proponent shall advertise in at least two local n-ew.spape’z‘fs.widel'y dirculated
in the region, one of which shall be in the vernacular language informing the public that

i} The project has been accorded Environmental Clearance.

ii) Copies of clearance letters are available with the Tamil Nadu Pollution
Control Board. @

fiif)  Environmental Clearance may also be seen on the website of the District
Level Environment Impact Assessment Authority.

iv}  Theadvertisement should be made within 7 days from the date of receipt of |
the clearance letter and a copy of the same shall be forwarded to the DEIAA.

The applicant has to obtain land use classification as industrial use before issue /renewal
of mining lease,

NOC from the Standing committee of the NBWL shall be obtained, if protected areas are
located within 14 Km from the proposed project site.

The project proponent shall comply the conditions laid down in the Section V, Rule 36 of
Tamil Nadu Minor Mineral Concession Rules, 1959,

A copy of the Environment Clearance letter shall be sent by the proponent to the
concerned Panchayat, Town Panchayat / Panchayat union/ Municipal Corporation,
Urban Lotal Body and the Local NGO, if any, from whom suggestions/ representations, if
any, were received while processing the proposal. The elearance letter shall also be put
on the website of the proponent and also kept at the site, for the general public to see.
Quarry lease area should be demarcated on the ground with wire fencing to show the
boundary of the lease area on all sides with red flags on every pillar shall be erected
before commencement of guarrying.

The proponent shall ensure that First Aid Box is available at site.

The excavation activity shall not alter the natural drainage pattern of the area,

The excavated pit shall be restored by the project proponient for useful purposes,
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The proponent shall quarry and remove only in the permitted areas as per the approved
Mining Plan details, , 1

The quarrying operation shall be restricted between 7 AM and 5 PM. y

The proponent shall take necessaty measures to ensure that there shall not be any
:gseggahpam‘ due to quarrying ogémﬁnn on the nearby human habitations, by way of
pollution to the environment. ] s, .

A minimum distance of 15 mts. from any divil structure shall be kept from the periphery

of any excavationarea. . |
Depth of quarrying shall be 2m.above the ground water table /approved depth of mining

whichever Is lesser to be considered as a safe guard against Environmental
Contamination and over exploitation of resources. i =

‘The mined out pits should be backfilled where warranted and area should be suitably
landscaped to prevent environmental degradation. The mine closure plan as furnished in
the proposal shall be strictly followed with back filling and tree plantation

‘Wet drilling method is to be adopted to control dust emissions. Delay detonators and
shock tube initiation systein for blasting shall beused so asto reduce vibration‘and dust.
Drilling and blasting shall be done cnly either by licensed explosive agent or by the
proponent after obtaining required approvals from Competent Authorities. -

“The explosives shall be stored 3t site as per the conditions stipulated in the permits
issued by the licensing Authority. . / . )

-

Blasting shall be carried out after announcing to-the public adequate through public
-addresssystem to avoid any accident. - -

A study has to be conducted to assess the.optimum blast parameters and blast design to
keep the vibration limits less than prescribed levels and only such design and
parameters should be implemented while blasting is done. Periodical monitoring of the
vibration at specified location to be conducted and records kept for inspection.

The Proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoEF, Gol on 16.11.2009. (GLC = Greund Level
Concentration), {(NAAQ = Noise and Ambient Air Quality)

The following measures are to be implemented to reduce Air Pollution during
transportation of mineral

(i) Roads shal be graded to mitigate the dust emission.

{11} Water shall be sprinkled at regular interval on the main read and other service roads
to suppress dust, i

The following measures are to be implemented to reduce Noise Pollution
(1) Proper and regalar maintenance of vehicles and other equipment,
{ii} Limiting time exposure of warkers to excessive noise.

(5ii} The workers employed shall be provided with protection equipment and earmufts
etc.

(iv) Speed of trucks entering or leaving the mine is to be limited to moderate épeed of
25 kmph to preventundue noise from empty trucks.

Measures should be taken to comply with the provisions laid under Noise Pollution
(tegulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the
MoE&F, Gol to control noise to the prescribed levels. -

Suitable conservation measures to augment groundwater resources in the area shall he

planned and implemented in consultation with the Assistant Director, Ground Water
Diviston, PWD, Salem.

®

D,
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26. Suitable measures should be taken for rainwater hawesdng
27.  Permission from the competent autham:y slmuld be obtaineci fer drawl ofground water,

b

ifany, requimd for this project. -

28. Topsodl, if ary, shall be stacked properly with pmper slope Mﬁ; adequaﬁe measures and

should be used for'plantation purpose,

29; The féilowing measures are to be adapted to control erasian of dump§:~ :
o Retention/ toe walls shall be provided at the foot of the. dumpg, )

{i1). Worked out slopes are to be stabﬁxzed by planting appropriate shruby/ grass species gl
on the slopes.

30. Waste oils, used oils generated from the EM machines, mining opemtions, if aviy, shall be )
disposed. as per the Hazardous Wastes (Management, Handling, and trars boundary

inovement) Rules; 2008 and its amendments thereof to the recyders authiorized by .
TNPCB.

b 31. Rainwater harvesting to collect and utilize the entire water falhngin land amashuu!d be

3 ‘-:;;g

provided.

32. Coiicealing the factual dam or failure to comply with any of %he canditions mentioneﬁ
shove may result in withdrawal of this clearance and atu:act actwn under the provisions
of Environment {Protection) Act, 1986,

33. Rain water getting accurmulated in the quarry ﬂeorshall notbe d‘lscharged dlrecﬂy to tﬁe
nearby stream or water body. If it is to be let into the neaiby watér body, it hasto be
discharged into a silt trap on the surface within the (fease area and- -only the overtlow

. afier allowing settling of sofl be et into the nearby waterways. The silt trap should. bedft —

sufficient dimensions to catch all the silt water being pumped out during one séason. The
silt trap should be cleaned of all the deposited silt at the end of ﬂw season and kept
ready for taking care of the silt in the next season.

34. The lease holder shall updertake adequate safeguard méastires during extraction of
material and ensure that due to this activity, the hydro-geological regime of the
_surrounding area shall not be affected. Regular monitoring of ground water level and
quality shall be carried out around the mine lease drea durmg the mining operation. If at
any stage, if it is observed that the ground water table is getting depleted diie to the

;5 .quarrying activity; necessary corrective measures shall be carried out. The Assistant

Director Graund water Division, PWD Salem shall monitor, the ground water related
issues.

35. No tree-felling shall be done in the leased area, except only with the permission from
competent Authority.

36. To take up environmental monitering of the proposed quarry site before, during and.
after the minipg activities including vibration study data, water, air & ﬂomffauna A

environment, slurry water generated/disposed and method of disposal, involving a
reputed academic Institution,

37. 1t shall be ensured that the total extent of nearby quarries (existing, abandoned and
proposed) Jocated within 500 meter fadivs from the periphery of this quarry is not
exceeding 25 hectares within the mining lease period af this application.

38. It shall be ensured that there is no habitation is. located within 500 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the
people of the habitation located within 500m radius from the periphery of the quarty
site

39, Ground water quality monitoring should be conducted oncein 3 Manths.



40,
41

42.

43,

;?.3

47.

50.
51

§2.

53.

55.
56.

57.

58,

59,

60,

34

1

Transportation of the qaarrieﬁ mabeﬁa]@ sh"aﬂ hot. eause any hindrance to the Viﬂage
people}’ﬁxi&ﬁng \m}age rdad, - :

Free Silica test should be mnﬁuct&é and repbrbed to TNFCB; Department C?f Geeiogy and
Mining and Regional Director, MoEF, GO1 once in three mmxths_ -

Air sampimg at intersection point should be conducted and reported to TNPCB,
Department of Geology and Mining and Reglonal Directot, MoEF, GOl periodically once
in six months.

Bunds should be pwdad atthe boundary of the profect site and ft should be yropeﬂy

maintained.

The project proponent shall undem}:e plantaﬁon/ afforestation wari: by planting the
native species on all side of the lease aréa at the rate of 400/Ha. Suitable tall tree

saplings should be planted on the bunds and other shitable areas in and amund the work
place and progress report shall be submitted once in.3 months.

Atleast 10 Neem trees should be planted around the bvundury of the quarsy sie.

Floor of excavated pit to be leveled and sides to ’be sloped with gentle slope {Except for
granite quarries) in the mine closure phase.

The Project Proponent shall ensure a minimum of 25 of the annnal turnover will be
utilized forthe CSR Activity

“The Project Proponent shall provide solarlightmg system to the nearbyvillages

The Project Proponent shall comply with ﬁ:e mining and other relevant rules and
regulations where everapplicable. .

Rainwater shall he pumped out Via Settling Tankoniy

Earthen bunds and barbed wire fencing around the- pits with green belt all along the
boundary shaf] be developed and maintained.

A5 per MoEF & CC, Gol, Office Memorandum dated :-m 032015, prior clearance from
Forestry &Wild Life angle including clearance from standing committee of the National
Board for Wild life as applicable shall be obtained before starting the quarrying
operation, if the project site is located within 10KM from National Park and Sanctuaries.

The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan

is quarried even before the expiry of the quaity lease period and the same shall be
monitored by the District Authorities.

Safety equipments to be provided to all the employees.

Safety distance of 50 m has to be provided in case of railway, reserveir, canal/odai

The Deputy Superintendent of Police, Revenue Divisional Officer and the Tahsildar
concerned shall ensure that the proponent has engaged the blaster with valid Bl;asting

license / certificate obtained from the competent authority before execution of mining
lease,

The proponent shall furnish the Baseline data covering the Air, Water, Noise and land
environment quality for the proposed quarry site before execution of mining lease,

The proponent shall erect the pillars in accordance with the Rules for depicting GPS
details in the earmarked boundary of the guarry site to monitor electronically before
execution of guarrying lease.

The proponent shall furnish the data obtained from the Public Works Department
regarding the details of ground water table in the quarry site.

The proponent has to provide insurance protection to the workers in the case of existin

mining or provide the affidavit in case of fresh case before commencing quarrying
operation,

¢
:

-
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The proponent has tg display the name boatd at the quarry site showing the details of
proponent, leased peri

od, extent etc, with respect to the existing activity before
execution of mining,

Hefhw earth machinery equipments if utilized, after gettfng approval from the competent
authority,

The Environmental norms shall be manitamd by the Iiistriet Envircnmenml Efngmeer,
Tamil Nadu Pollution Cohtrol Board, Salem.

Blasting shall be carried out after announting to the pu’bﬁc thrmxgh a&equaﬁe public
aﬂdmss&ysmmbom&anyamdenh =~

Artificial mc!mrge structure blmutd be constm::ted nearby the lease area to harvest the
rainwater.

“I'he environmental norms shall be adhered by the Project Prapmem and slmli
farnish a report periodically to ﬁie authority concerned.,

Ground Water Level and qualil:y shall be monitored by the Assrstan{ eremm .
’i’u‘blm Works Department (WR0), Salem.

NOC for sanitary certificate ohtamed from the Deputy Director: of Health Services,
Salem should be submitted by the proponent. -

Periodical medical examination of the quarry workers should be carrieﬁ out by a
registered medical practitioner and the report should be filed in the quarry office
in a separate file and copy should be sent toﬂaeHealth Department. >

Machinery equipanents friction / wear and cost of liungs have to be mun!tox’ed
then and there dlongwith maintenance.

Staff secure will be maintained by the proponent as per labour act and rules 0
force.

Proper bench should be maintained by the proponent as per norms. Proper safety
measures should be provided by the proponent while quarrying,

EC is given only on the factual records, documents and the commitmient furnished in non
judicial stamp paper by the proponent,

The Proponent shall obtain the Consent for Establishment from the ’I‘NPC Board before
commencing the activity.

No change in mining technology and scope of workin;

g should be made without prior
approval of the DEIAA, Salem District, Tamil Nadu.
No change in the calendar plan including excavation, quantum of mineral {minor mineral)
should be made.

Effective safeguard measures, such as regular water sprinkling shall be carried out In
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard.

Effective safeguards shall be adopted against health risks on account of breeding of vectors
in the water bodies created due to excavation of earth, =~ ' ’

A berm shall be left from the boundary of adjoining field having a width equal to at jeast
halfthe depth of proposed excavation. ‘ '
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‘ i b pre dust
Mineral handling area shall be previded with adequate number of high eﬁiciency
extraction systéni Loading and unloading afeas including all the transfer points should
also have efficient dust control amngemenm. These should be praperly maintained and
operated.

Vehicular eﬁﬁséioﬁs shall be kept ﬁmi;er control and be regularly monitored. The mineral
transportation shall be carried out thraugh the covered trucks only-and the vehicles
carrying them minetal shall not be mﬁoaﬁed

Axx:ess and haul roads to the quarrying area should be restored fn a mutually agreeable
" mmanuer where these are tonsidered unnecessary after extraction has been completed.

All Personnel shall be provided with protective respiratory: -devices including safety shoes,
Masks, gloves etc. Supervisory people should be provided with adequate training and
information 'on safety and health aspects. Occupational health surveillance program of the
workers should be undertaken periodically to observe any contractions dye to expostire to
-gust and take corrective measures, ifneeded.

Periodical modical examination of the workers engaged in the pm;&;,l shall be carried out
and records maintained. For the purpose, schedule of health examination of the warkm-s

@o@!ﬂ be drmand followed accordingly. The workers shall ’be prov}ded with pers
ures such as masks, gloves, boots etc.

ricersflabourcrs shall be provided with facilities for drinking water and sanfttion
fadi@for?emaie and Male separately.

The project proponent shall ensm‘e that cliil& labour is not employed in the project as per
the sworn affidavit ﬁnmshed

The funds earmarked for environmental protectien measures should be kept in separate
acconnt and should not be diverted for other purpose. Year wise expeaditure should be
reported to the Ministry of Environment -and Forests and its Regumal Office located at
Chennai

The Environmental Ciearance does not absolve the applicant/proponent .of ms
obligation/requirement to obtain other statutory and admipistrative clearances from
other statufory and administrative authorijtles. .

This Environmenta} Clearance does not imply that the other statutory / administrative
clearances shall be granted to the project by the concerned authorities. Such anthorities

would be considering the project on merits and be taking decisions independently of the
Environmental Clearance,

The DEIAA, Salemn District may alter/modify the ahove conditions or stipulate any further
conditions in the interest of environment protection.

The DEIA4, Salem District may cancel the environmental clearance granted to this project
under the provisions of EIA Notification, 2006, at any stage of the validity of this
environmental clearance, if it is found or if it comes to the knowledge of this DEIAA Salem
District that the project proponent has deliberately concealed and/or submitted false or
misleading information or inadequate data for obtaining the environmental clearance.
Failure to comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of the Environment (Protection) Act,
1986.
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The above conditions will be enforced inter-alla, under the provisions of the Wa
{Prevention & Control of Pallution) Act, 1974, the Alr {Pmenﬁrsx & giuafift;g?g;
Act, 1981, the Environment (Protection) Act; 1986, the Public Liability Insurance Act,
1991, along with their ymendmunts, draft Minor Mineral Conservation & Development
Rules, 2010 framed under MMDR Act 1957, Natlonal Commission for protection of Child
Right Rules;2006 and rules made there under and also any other orders passed by the
Hon'ble Supreme Court of India/Hon'ble High Cotirt of Madras and any other Coints of
Law relating to the subject matter.

Any other condittons stipulated by vlier Statutory/ Government authoritfes shall be
Aty appeal against this environmental clearance shall tie with the Hon'ble National Green
Tribunal, if preferred, within a period of 30 days as prescribed wider section 16 of the
National Green Tribunal Act, 2010. L

(54~ Rohini R Bhajibhakare,)
CHAIRMAN, DEIAA/
DISTRTICT COLLECTOR,

JtrueCopy/ By Order//

For CHATRMAR, DEIAA/
 DISTRTICT GOLLECTOR,

. R

1. TheSecretary, Ministry of Mines, Government of India , Shastri Bhawan, New Defhi
2. The Principal Secretary, Environinent and Forest Department, Government of Tamil
Nady, famil Nadu, '
2. The Principal Secretary to Government, Industries Dopartment, Government of Tamil
Nadu, Tamil Nadu. : Iy
4 The Additional Principal Chief Conservator of Forests, Regional Office (8Z), 34, HEPC
. Building 1= & 274 Floor, Cathedral Garden Road, Nungambakkam, Chennai-34. ‘
& The Chairman, Central Pollution Control Board, Parivesh Bhawan, €BD Cum Office
 Complex East Arjun Nagar, New Delhi 110 032. : -
6. The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy, Chennai-
600 032. ' | .
7. ‘The Member Secretary, State Level Environmental Impact Assessment Authority, Tamil
Nadu, 3 Floor, Panagal maaligai, No. 1 Jeenis Road, Saidapet, Chennai-15.
g The Director of Geology and Mining, Guindy; Chennai-32. '
g.  E1 Division, Ministry of Environment and Forests Paryavaran Bhawan, New Delhi,
10, Spare
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Dro JAYANTHL M LES STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRFTARY ABSERSMENT AUTHORITY - TAMIL NADU

drd Floor, Panagal Maaligai,
Wit Jeents Road. Saidapet.
Chennai-15.

Phone No.644-24359973
Fax No, 044.24359975

To i
_ Tiuru S. Swaiatmar : é
- 2/35C, Maatukaranoor KattuValaw .
Ma;ti&paiayam - P
 Onalur Taluk , SR G g ST
.Salemz)mcmser: B IR NS A 1
ﬁml’!@fiadax:r:s ., RS SR ‘; wﬁ ‘

Sub: SEIAA-TN Pmposed Roﬁgh@gen‘%& Gravei qtaarry over af exrem of | 90.0ha

&
L.‘?"'
]

_ :R_eg-:\-

CCRef 1 Your Apphcatmn for anronmenta! Cleamnce dated 29 0&2019
- 2. Minutes of the 138" SEAC meeting held on 08.1 12019
3. Mmmcs 02’ the | 39‘3' SEAC meetlng, held cm 23 1 20[9
4. Minutes ﬂfthe 365" sr‘iAA meeimz., lield on 03, m *mzu

P

Dgwls of MmorMineml Artwm,» L

_ This has veference to your applicatzon ﬁrst ctted ’]‘he pmpasal h ‘for obtaining
gnvirorunental cit:a:zmma for mmm,qumrrymg of mmur mimmis ba;&[ on the particidars

furnished in your application ds showi be:fmy

o
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Lr. No.SEEAA-TN/G Ne 708 U/ 1{a) ¢ Nof 12172024 dated: fanh AEiaaTN

T Thire.S.Sivakumar

L1 Name of Praject Proponent and adidress
5150, Maatukaranoor Kattovalasu

May i fapalayam
Oxmatur Taluk
Salem District-636011 |

b 1 acation of the: !’m;msed Amwty == _f - L " [
%rm Namber T | 44471 & a4ar2 u

- §Lat1ﬁudc~and Longimde S 1370819 N to 1757 16.38" N

b - ETT S A 78° 08 27.18" Emtfs“og’:sﬁ AN &

_. t '.Wﬂage - —=4 AL.,_:;, ;:".U_:"Veppiilal s

| g ; gdﬁ}ampaﬁz

, "’;J--...'Sa’fesz‘t &
5 ?roposed Actw:ty

| Taluk

Ly

“.. r e

l i :j Mm%f mme{‘a - _ { R ”Raugh stone&ﬁrave! j
u Mmmg"'ixasc Arga, }gﬂ 0ba ﬁ - =
| | 7as03cumof Rou;_.ja Stone &
_:v445§ﬂcu m of vaei

5. Approved quantiy

iv.  Depthof Minip Tagm. & "'

Ve Typapf mﬁiéing 3 Sl ;:(}pmcast semr meehamzedmet‘hod "
Vi Coegory(BUBZ- " -4B2 - | | |
Vi, P ;eei@%?% Cﬁmmunf\éﬁiion' - B Na%ﬁo,ziiiﬁmwmmmamﬁ\ Qa:ed it £

g < [116:062019
1 Mmmg plan appmvaf by Deput} Dwector(xfc) Re. No?lﬁ&()w/mims- ST T
oi‘ Geniegyand Mmmg, Safem ; i, /4 09, 07 2019 L e Ll

_vm Mmmg lease parmd oo - | S‘r’ears

.44 Whether Project ama aftmcts any General Nmmzrauted Aﬁ“éam fmmshed

: ¢0ﬁd;i!0ﬂ5 gpeciﬁad in the EIA ns:ﬁficmifm,
Zﬂl}é a8 ; amendﬁti T

5 ‘M:m Power reqmmn&nt per da; TR |18 E‘mplcye‘es
i PRTIIEE - = Tt PR

&‘iwﬁi,mﬁ;“ \
‘%} i

N /. :
2
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Ly, Nss.Siii;ﬁ.f\{»‘¥*‘§‘€f§’l‘é{ﬁ."§i§8i!i{a}f B Nad 12172020 duted; $3.41.2024 | SEIAA-TN

O i N 1717
" SR S S g, o L3 4 L
- J Stm—

. SR— b - —

At s ot
¢ v b b s

Lob T Vfitifies

l i somree OF Wit I Wointes Vsl 1LI:.II|-l‘|i-4-Tf syl

. Quiiiy of Wie Requiremeit i e 57
hLD:
a. Domestic & Drinking purpose | 0.03 KLD
h.:"_' Heﬁ:ﬁﬁﬁ@@l}ﬁﬁfﬂsiun LO0KLD

M- _'i iy L
i A1 R

WXLETTIN -

for quurrvmg ui‘ ____La;!_,*qqgh Htm‘ie & Fr'we:i (UIrry. OVer an E.‘-.‘ﬂ!:l'ﬂ of 1.90, llhu ln S.FNet

444/) & 444;‘1\’¢pplllm Village. Kadnjyampatti Tuluk, Salem District, Tamil Nudu.
{L.ﬁ:"“l “I'ﬁi" 'f-\.

R -

.’-;-,-, A 2
/ﬁ:_.— Tl MEMBER SECHITARY
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41 \\'

No.SEIAA-TN/F.No.7081/1(a) EC.No:4121/2020 dated: 63.04,.2020 é SEIAA-TN

e — SRETR—— i

 swear 1o state and confirm that within 10km area of the qaarr} site, T have applied for

environment clearance; none of the following is situated.

A Protected areas notified under - the w:idinfc {Protection; Act 1972

b Critically poltuted areas as notified by the central poliution controf board
constituted under water {Prewenﬁ:an and C@t}trﬁi «nf i’oﬂutssn} Act, 1974,

¢. I«m«Sensiﬂve areas as nofified, gaT - .-

d: Interstate’ Baundm}es wﬂhir; 10kim > 3 - th _; r ary ﬂftﬁspm:wsad
site. ‘ ¥

l will cmnp[tte

There Wil mﬂqﬂmm or :t ] 5
quarry site while trunajmninglhc mineral ”Eﬁﬁl. ‘

b X
5. Thereis nﬁ:ppp‘mrpd Halbitation mthln ﬁﬂm tﬂu.m .4 i the'p fmy qumn *
I swear that afrnrnsmlinn will bwamad aut: qﬂuﬁngm . T %E‘éuimﬁ Operation and
miaintained. o SE &
7. The required Insurance will be taken in thc namé nl“l]m iahqupa'q wmklng in my quarry
site, .“ ;
MEMBIZR SEC ‘%:?(ARY
{;T s LAAA-TN
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Lr. No.SEIAA-TN/F .Nn.’?ﬂ&ili (@) EC.Nu:4121/2020 dated: 03.01.2620 | SELAA-TN

g

8. Approach road belongs 1o local panchayat only and no other private pata roads
encountered.
9. 1 will not engage any child lgbour in our quarry site and I am aware that engaging child
labour js punishable under the law.
10. Ail types of safety / prmectwe equipmem w :li be provided to all the iabourers wurkmg in
my quarry. ) ' : :
11. No pcrmsnent structures iemp!&s e:tc are iﬁcared wnhm 5{)Bm radnzs fmm the per:ph&ry
- of my quany, ‘ - - :
1 ensure 0 do aI! the social and {Lﬁwmnment commltment as. mentmncd fm tha Minmg
Plan 1o the best of my know!edg&
p Fuﬁher, the' Prq;ect Prﬁponam hsas subm;ucd a copy of the lettcr cb‘fasn&d from the :
DGPUW ﬂlfwfﬁf (Ifﬁ Dcpt Gf"ﬂe:éfog} and: mining, Salem District in hzs lcmr ReNo.
21 5!201’9M:nes-1% da‘led 16 a7, 2949 has &%awd that the detalis of other quamts (Proposed f -
Extstmg ! Ahandencd Qnames) wzthm 8 rﬁd;us 500m fmm the beundaly ot‘ thu pmpossd iy

- quarry site as foﬂows ‘ -
:0 Name of thc quaﬂ'y Owner '_??iéx%fof:;ifzr&séng E‘;‘:t::r;n Rcmarks
a) Ex_[stmgqumms c W F £ . .
: — n NIl
_-ﬁ),_""Pf@p.osied,t;iaax’fries Moy ok - 3 3 -3
e e | i
y ‘.E)'.'Aba.ndohdedqttarrigs " 3
: Nil

C‘*"d““’ﬂs to be Cﬁmphed be’fare commcncing m;sing gpemﬁmg.,, 0 A

Thc pm_gcgt prc)panem shall ad\!emse in at jeast two Ioca’l TEWSPRpErs: widely c;irculated in l

the region, one of which shall be in the vemacular language informing ihc puhhc that 1

L. . The prejecx has been acc@rded Environmental Clearance, e,

o | I Cop:cs cf ciearance leners are avaalab!e wuh the Tarml Nadu Poliuuon Comtmi

&' Bourd. _ o i :
L Enwronmentaf Cicarance mav also be- seen on the website of the SEIAA.

vV, The advemscmmn shouid be. made wnhm 7 days from the date of recelpz of the

-

clearance letter and o ’_g) afth rhe same shall be forwarded to the SEiAA

mmsa?-ﬁ%”may

) ¥ SEIAA-TN
Page 5 of 15 éﬁ‘\%
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Lr. No.SELAA-TN/E.No.708 /1) EC.No:4121/2020 dated: 03.01.2020 ' SEIAA-TN

b

Mining activity should be reviewed hy the Distriet Collector afier three years and decide

for further extension,

3. The applicant has to obtuin tand yse classification as industrial use before issue/renewal
of mining feasc,

4. NOC from the Standing committee of the NBW | shall be obtained, il protected areas are
located within 16 Km from the propgsed project site.

5. The project pmfmenl shall comply the conditions faid dnwn fn 1}}-: Swtl;m V,*Rlif& 36 of
Tamil Nadu Minor ﬁ%mls Cnnqnsﬁzi}.!'ﬂﬂii}&”l 959. -'-f PRt .

-

AR © ﬁ'
e '%; Fn:um uny nivll strﬁ.,
o L’- 1. iks. .-f "
_&. fur 1= ‘f

5, ﬁepfh nf quanymg shafl &: 2m ahmre the gmua‘d M!ur'-tﬂ:ul:. n‘nﬁpmvbﬁ ﬂopth af mmiﬂs
whichever Ir. Hﬂ-ﬁﬁr o hc cnrssid:md M i Jsafi: guml i}amn Environmental
Cnntam'inauon and over exploitation nrresuum@ M

MEMBER ggﬁ?am’

6of 15 Jiaies EIAA-TN
Page 6 of |
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Lr. No.SEVLAA-TN/F . No.7081/1{a) EC.No:d1 21/2020 dated: 03.01.2620 SEIAA-TN

‘ Page 7 of 18

it i 5

16. The mined out pits should be backfilled where warranted and area should-be suitably
Jandscaped to prevent environmenial degradation. The mine closure plan as furnished in
the proposal shall be strietly followed with back hlimg and tree plantation.

17. Wet dr;iimg method is 10 be- adepzcd to com;‘of dust emissions, Delay detonators and
shock tube initiation system for blusting shall be ised so as to reduce vibration and dust.

18, Drilling and 'hjasting éihpll be i:icmt only ¢ither by licensed :ﬂplusiw agent or hy_;:!h::
proponenl. after nh[ﬂmng-mgmmd approyals from Lumpgwnmuﬁmrhim o & g i

- e .

19, 7The axphsag;s sl b sgred m_ st aspummndmoﬁs “tﬂ%wgﬂﬁm%’?%?

hyﬂmhmﬂ:!ghugkny = e, .
& Y -

C21A stpd;._ s 10 be con ted {0 ﬂ&g‘iﬁ&féﬁﬁmﬁm blast parasi ers and
Keep the vil i,' pmgﬂh;a Tevels and only sich d
shuﬁ]d bumglcménlcd ibﬂula blnstin -Fg Jg;dena l_’enudmai mmﬂtﬁng
qm:ﬁg:d lu-nau% ]:?mﬂduﬂcd and records kept for mspunhl:m i :

22 Thg_'l’mpnn%ﬁnﬂvlukl appropriate measures 10 msum“thnrtﬂw Gl Et- '.'J omp]

m-:mr;seﬂ Nﬁ%&l}l "'“ 'Zf_‘nmﬁ hj’ WEF& CC. Gol cg lﬁ *_n* b
2. m mwfj ] e

o x,f{ ¥l

24, ’l'hn: fullqu-ugg m%surﬂmﬁ'btﬁmpfmcmdﬂ fo rﬁdw:,n!ﬂu
l‘:épcﬁnd mgulnrma'intemnne of vehmi:s and: ni'i'u

i'i. Limiting time exposure of workers o excessive noise. :

iii.  The workers emp[uyed ‘shall I:-c p;nwdud with pmir.c[ian :quipmm md eannuﬂ‘s

.;1

(T . .
iv.  Speed of trucks entering or leaving the mine is 1o be Hmi!,td 1o mndumt-: spccd of

25 kmph to prevgnt undue npise from emply frugks,

MEMBFR ‘S?{:R?TARY
3‘ ‘ ‘} ! SEMA“TN
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Lr. No.SETAA-TN/F No.7081 ) ECNo:412172020 dated: GB.Hi.ZHZﬂ I S_EIAA{}“N

25. Measures should be taken 1o compty with the pfm*Esibns'_taid under Noise Pollution
(Regulation and Control) Mhtcndmrnt! Rudes. 2000, di= 11.01 2000 isswed by the MokF
& CC. Gol 1o control noise ta the prescribed lovels, s !

26. Suitable conservation fieasures to augment groundwater resources in the area shail be
planned and implemented iy consuliation with Regionnl D’frg;mr. CGWR.  Suitable
measures should be taken for rafvater harvesting,. 0 '

27. Permission fro me:'nampeigéi'Em@]@gﬁqmd}ﬂﬁ(ﬁ%’a*rﬁ

28. Gravel, if any, shall be.

i Should be e for pla

Lot
3 30 Waste oils, used Tﬁpshuubm

2 4 ‘m m‘ifi]iiénfﬁﬁu
A .1 mﬁl .-I.’.:r.: "' - B . i . i _.-_J’ ._ ¥ e
=l 3 oy e "‘s e (7 A R T
31 Concesling the factual din 6 e 1 o PJ’%& i
- i 7 TR -:_-...__. - -L_:_ . 43728 s _. "3 : b

+ 32 Rain waler harvesting (o 6lleet and i the e ot aling i fang e shouid e R
T - = & o W
33. Rain waiefigeting accunilated in the quarry floor shai rot be discharghd directly o the ;| ndl
nearby stream or water body. 1f it is to be Jei into the nearby. m:ef{kﬁ%}; it Fas to be L3
discharged into a silttrap on the surface within the lease area #nd only the overflow afier r.‘

allowing settling of soil be et into the nearby’ waterways, The sl th should be of

sufficient dimensions 1o catch all the silt water being pumped aut during one season, The
silt trap should be cleaned of all the deposited sil ag the

end of the season and kept ready
for laking care of the sily in the next season. R ey S 0 '

I
 MEMBER SECRETARY
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Lr. No.SEIAA-TN/F.No.7081/1(a)/ EC.Ne:4121/2020 dated: 03.01.2020 | SEIAA-TN

34.'The lease holder shall undertake - adequate safeguard ‘meassures during extraction of
material and ensure that due to this activity, the hydro-geological regime of the
surrounding area shall not be affected. Regular monitoring of ground water level and
quality shall be carried out nround the mine lease area during the mining operation. If at .
any s-tage‘ if it is observed that the groundwalter table is getting depleted due 1o the
mmmg actmiy, necessary  comective  measures shall be carﬂcd qm D:stnct
Cntlccmrlmlrlmg officer shall ensure this.

35. No tree-felling shall. h& done. II‘I lhc Iumd ar:a. c:-we;ﬂ ‘only with the peﬂmsslun fl’mn ‘ _:;._',_::' -

e

competent Amhpnh 4 .’?:, —Lf;‘:" g 5 ‘34,:?*
36 To take upsqurunmeﬂa mﬂmwrmg of the pr{}pﬂs-ed'qumw nﬁéi"thm't. dﬁdrpmd nflm:h
'_,._ N _4 1' ‘ +

“the. qulng s:twm&% including vibration study data, mW gm?fﬂuﬁﬁ gt I .2

shurry ‘f#au:r mﬁmﬁcﬂ!ﬁ@md and method. ﬂﬁ;ﬂtspusal invalm
-lnmtunm R E“?:J}I‘;j‘ < . Tt
__-1'? ll'ﬂﬁllv!be cnsurbd : w;{tqtaigit:m [uff'-_r_l_ggrby quurriﬁ ing.: nd-—- -
o8 p.’ﬂpﬂstd:l Immg:d withis }*ﬁég ‘mdius from the periphes *.»_41 4
| 3 emcedmg 5.11 : ‘w;lhinthc mining lease period of this npp‘llédu%f H’-'Fffi- :
-33 It shall be ﬂmrﬂ;d'jﬁug there is no habitution is Iqi:atedﬁwuh.ln 300 m@‘gmﬂms fmm the
pcnphcrygf{['urﬂ : I;e umf tnsurc*thm nml'.lindn‘nm;c e -’ ﬁ@ pmplc

ofg).hl: habﬂnt@; 1o catel 3

9. Free sﬁma.tzsm iy dt : it TP %m .
Mining vand. gag&.é. ' tﬁi - :

40. Air mplmﬁ at int gint. should be o0 ""ir.:»:,.. . 'Ift
Departmient ofG"EbEDg:? angd’ Rgﬁﬁunu! pﬁﬂﬂr'!}dnEF&CC (::0! SR

41. Bunds. mbﬂlﬁfﬂwdﬂd at the bmmdn ¥ ofth prajeat site. R e TS

42. The project pmpﬁncm shall um:lcrlﬂkﬂ . p!‘anwmnfaframmﬂml 'wﬂ;i- h} pThn{mg'@ne :
native species an all sldc el Ih¢ Jease arca at the rate of 4Dﬂan Eu'itblﬂ wll tree snphngs ¥
should be planted on the hunds and other suitable areas in and munﬂ t]‘w m:-ﬂ. place,

43, At least 10 Neem trees should be planted around the. boundary of the guarry site. =

44. Floor of 'Exmvalcd pit 1o be levelled and sides to be s'!aM_ Avith gentle slope (Except for

. M’.”
MEMBER SE LETARY
W o EIAA-TN
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Lr, I\m.SE;AA.~TMF.M:?&3;f; (8) EC.N0:4121/2020 dated: 03.01.2620 , SEIAA-TN

Page 10 of 15

45, The Praject Praponent shall ENSHEC A minimum of 2.3% of the annual tumover will be

utitized for the SR Activity
46. The Projet Proponent shal) provide solar lighting svstem to the nearhy villages,
47. Rainwater shall be: pumped out Via seming Tank only

48. Earthen bunds andﬁﬁ}hed wire fhncf ﬂ@ﬁhddﬁwpirs wllh green belt all ai:mg the

d e ey i
boundary ﬂiaht:eﬂﬁlmd andmﬂﬁiw ﬁjt"l i PV
49, Sufel\ &p.up 1S 10 be provided Iuiﬂ. e T ¢

eI ._-impuct m lhE ﬁ'ther [nmts. sw.,h as =
!ﬁlliﬂﬂ and h‘ﬂ? %M;Wﬂ‘r;-‘ i

I'\Iq.,.I
‘.

bodies . %‘ i
58. The pm‘ponl;:ﬁ’ shall p&ﬁlﬂc%?:en mu %;vuihpmam al uw rm. uf ixmdnsa @ag 400/
wmf}iecm Jhcu’gempllngs shall BEmot fess 1hugl_im helgm. * J|u

59.Ground water qunlity manimring shiauld h+; r;andu&t‘nd every six rnnmb and the report -
shall be submitted (o TNPCH, 3 .

."".

e,
MEMBER s.l-:gfi‘éu RY
0% i EIAA-TN
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4. No.SEIAA-TN/F.No. 7081/ 1{a) EC.No:d121/2024 dated: §3.01,2620 SEIAA-TN

i e o L

et

60. Proper barrier for reducing the noise Tevel shall be established like providing Green Belt
along the boundary. of the quarn ing site. etc, and fo prevent dust pollution. suitable
waorking methodology needs to be adopted taki'ng wind direction info consideration.

61 The operation of the quzm"y *;hou {i no wa} :mpact the water bodies surrounding the

project site.

62. Transportation of the quarricd materials shall not cause any hindrance 1o the Village
people/Existing Village road. W P,

63. The Project l‘mpnneni Ei;iﬁil comply _!.l.:i_ll{'ﬂi_l::*mii'lli!]fg*r -'ap_d_ other relevant 'x%x_lés and
regulations wherewrapphﬁnhic . iF e - Aoy,

w0

64. The quarrying activity' ﬁw#l be slq;zyﬁd jj“ﬂ’m: q:tnrc quanmyfnﬂmwd in the Mmmg ptan
_ is quarhcd even bt‘ﬁ;ﬂ??‘iﬁplﬁﬁ%?h’n‘y Jme 'pkﬁgd ﬁ g.hc same shall be

mﬁnimi'cd l}}' ﬂ‘lﬂ‘;Disﬂ'}GI ﬁtﬁtﬁ'i'fgsg Wi B

;5-.5. 'nu: Tﬁbbmmgldaﬂp d;[orﬂ;i.t 5*;?{*‘2,‘“:‘;‘ i.':ﬂtnl :ﬁ’&.rqm i‘%pbjmm the qulcome
. fof the: Hun'mc gﬁﬂ'.l_"'-ﬁ%négbgi Bm@lt 51);1];. mxi&ﬁ No: 186" 2016

< ™A Nﬁ‘ﬂﬁﬂfzﬂ]ﬁ A. ﬂggumma an‘d” n.amn ssﬁg 16 {M,A No:1182/2016)
7 and E.A‘mgﬁfﬁgg%@f \ NG 34;:&15 Mﬂ Not 758 iﬁ J.m‘mgwmma
MANo: ummﬁﬁu ] 272017

X > & 3 0. aﬁa,ﬁiﬂpﬁa A
66. The enﬂ%m;phgﬁ )
: "8 iﬁsuug] in Zﬁlt‘ifﬁ?th?
i ﬁ?’.'Toeusun: sgﬁty o
engaged dﬁngﬁ' lht.:ﬁi!l{
68, The mine, ::lc-surn plun
the mine ncuﬂl} 15‘!aps:d hs r-:pnrtcd _
6‘) All 1}m mnduian :mpnmd I:-:,r - lhr Dsstnr.l :Cullﬁclﬂr. Sa’lcm v‘adc Re Nm
21 SIZEIQIKmmamfA Dated: 16,06.2019 ﬂhpu'ld be stw:tly f'nlhmcd a
70. The praject proponent shall utilize the CER umﬂum for Rs, 0. ﬁ.‘oﬂl.akh; (l?m af project
cost) to carried oul for infrastructure facilities to Goyl School in Veppilal Village s per
Office Memorundum of MoEF & CC doted 01:05.2018. The above activity shall be
carried out before obtuining C'IWO from TNPCB.

o ’7& £
Mrmamﬁc ETARY
£ SEIAA-TN
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Lr. No.SEIAA-TN/F.No. 7081/1{a)y EC.No:4121/2020 dated: 03.01.2020 i SEJAA-TN

¢ R

71. The Project proponent has to strictly comply the nutcome/direction of the Hon'ble NGT.
Principle Bench, New Dethi in the O.A No.186 of 2016 (M.A.No. 350/2016) and O.A.
No.200/2016 and O.ANo. 380/ 2016 (M.ANo.1182 /2016) and O.A No.102/2017 and
0.AN0.24/ 2016 ( M.ANo. 73872016, M. A. No. 920 /2016, M.A.No. 1122/ 2{){6
M.ANo. 122017 & M. ANo.843/2017) and 0.A.N0.25/2016 and O:AND.520 of 2016
(M.AN0.981/2016, M_A. No.982/2016 & M.A No. 384/2017).

72. The EMP Cost shall be deposited in & nationalized bank by opening sepamte account and
head wise expense sta!emmt shall be furnished to TNPCB with @ :npy 10 SEIAA
anfwally. . N : :

73.The pmp-bnent ﬂmu!ﬂ s’lrl;;]y cgnpiy wuh Tamil Nadu Uou:mmenf‘ﬂrdnnﬂﬂ;} No.84
Ermmmht anﬁ ﬁaml.s (EC. 2; Department dated 25, uﬁ;uts.wgard}ng ban on'one nm-c
use md@rﬁnwﬁyﬁi%mﬁmc infthmkness mthgﬁaci:ﬁmﬁ fl ﬂllﬂl# undcr 7 .
Env-mmﬁu,;ﬂmu”ﬁ%}mﬁ%

74, As p-:r"MQEfa& ang 1Office Memorandum dated 30, DS.QI‘JIS puur claﬁmm from
Famstry &Wil:ﬂ;fc c ngle in ud}ng tlearance from nh!ammg%mmiﬂﬁ: of the National
Board Ior \\ﬁilﬂliﬁs as applic :ﬁall bé abtnmr:d befone starting the quamqnggpummn
ll'lhc p@&f Eim is lacamd mthm Iﬂi{M fmm National I’ad‘;@ , lllr;nes

eral Condifi
1. 'ECi is gwm nnljfﬂrght q.',ﬂ ncgd&ginumm and the. -con

.--' - i e "

_ y and 'bmg,m'";!emﬂamﬁ"lﬂrhr

oval 'jthElAﬁ,xTnmll Nau, i
| Itl the calendar p!nn inciuding cacavatmn QI-lé'lll.ltn nl‘ mmcrh! { Inor .

oyhE iy,
“mineral) shuu]dbc made, 1 £’ v e vt

5. Effective safeguard measures, such as-regular water sprinklmg shall be carried out In

critical areas prone to air pollution and hiwln}, high Tevels of ‘particulate matter such as
loading and unloading point and all (ransfer points. Extensive water sprinkling shaﬂ be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters

conform [0 the norms prescribed by the Cunl.ml Pallution Control Board in this regard,

-

~Jeyre
MEMBER SECRETARY

P 1261’1%"‘ Eifwrn SEIAA-TN
age 18

/) dw
'-."“;-q_______J
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Lr. No.SEIAA-TN/F,No.7081/1(a)/ EC.No:4121/2020 dated: 03.01.2020 SEIAA-TN

6. - Effective sai"eguards shall be adm;ﬂed ag,a'mst hcélth risks on account of breeding_of
 vectors in the water bodies created due 10 excavation of earth. S

7. A berm shall be left from the boundmy of adjommg ficld havmg a wid‘th eqi:al to at least

half the dcpth of prupmcd emat'ﬁtion _ & ot

el T od with i imcy dust

7 X Jints: dhuuld
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SEIAA-TN

Lr. No.SEIAA-TN/F No. 7081/1(a )/ FC.No:4121/2020 dated: §3.01.2020

s

does ot absolve the applicant/proponent . of his

~and administrative clearances from other

16. The Environmental” Cleavance
obligation/regquirement to abtain other stattton
aatutery and admh:islrmive anthorities,

17. T‘Iils

nthwf.ﬁuﬁ‘n ,ng-a‘la?n;doﬂh; squ 0l
22. Any. n;hcf’%‘ndinmf ﬁlpu]mnd by nihn’r
complied. W :

-
. s

AL 9

b:mam SEQRETARY '
i AT

Page 14 of 15 ¢l SEIAA-TN
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L NoSETAA-TN/Na 708 i) FE Nod 1212020 dased: 83.61.2024 j SEIAA-TT

o <t BRSBTS SIS 1 S

C e Y .
st g S R i N s e 4

i . P PR S 9B e SRR P T £ X e T .

23 Any appeal against this environmental clearance shall fie with the Hon’ble Nationsl

Creeen Teibisal, i pretesod. withinn s peviod of 36 dags s prescribed under Section 16

i Notonal Green Tobomal Aur, 2008

%L 'i
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TAMILRADU POLLUTION CONTROL BOARD

Category of the Industry ;
1 RED
CONSENT ORDER NO. 2004132586414 DATED: 11/05/2020,

PROCEEDINGS NO.F.2445SLM/RS/DEE/TNPCB/SLM/W/2020 DATED: 11/05/2020

SUB: Tamil Nadu Pollution Control Board ~CONSENT TO OPERATE —After CTE -M/s. SIVAKUMAR
ROUGH STONE & GRAVEL QUARRY , §.F No. 444/1 & 444/2, VEPPILAI villageKadayampatti
Taluk and Salem District - Congent for the operation-of the plant and discharge of sewage and/or
trade effluent under Section 25 of the Water (Prevention and Control of Pollution} Act, 1974 as
amended in 1988 (Central Act 6 of 1974)— Issued- Reg.

REF: 1. The unit’s application No 32586414 for CTO-Direct dated 08-05-2020.
2. IR.No : F.2445SLM/RS/AE/SLM/2020 dated 08/05/2020. _
3. Minutes of the 139th DLCCC meeting held on 08.5.2020 (ftem No 139-04).

CONSENT TO OPERATE is hereby granted under Section 25 of ihe Water {Prwwiim 2o Control of Pollution) Act, 1974 as
amended in 1988 {Central Act, 6 of 1974} (hereinafier referred to as “The Act”) snd the riles and orders made there under to

‘The Proprictor,
Mis . SIVAKUMAR ROUGH STONE & GRAVEL QUARRY
5.F No.dddl] & 44472,
| VEPPILAI Village,
. sziyampat_ti Taluk,
Salem District.

wthorising the oeoupier to make discharpe of sewage and fot trade effiuent,

This is subject to the provisions of the Act; the:niles and the orders made {here under and the terats dnd coriditions incorporated
under the Special and General conditions stipulated in the Conseal Order lssued €arfier dnd sabject to the special canditions annexed.

This CONSENT is valid for the period ending Jamyary 02, 2025
V- Dighally signed by V.
X e Gopalaktishhan _
opriey yyal : - 202005101 220754
Gopalakrishnan S o
" i)isiric; Eavirommental Engloeer,
Tamil Nado Pollution Cantrol Board,

SALEM
To
“The Proprietor, :
M/s SIVAKUMAR ROUGH STONE & GRAVEL QUARRY,
S.F,No, 444/1,44472, Veppitlai Vitiage, Kadeiyaspaity Taluk and Salem [3istivt,,
Pin: 636351
Copy foz

J A g PR R T T Y L T R T [ —



4 ENE|
{ The Commissianer, KADAYAMPA
2. Copy subtnitied to the Member S

w4
TAMILNADU POLLUTION CONTROL BOARD

Panchavat Union, Kadayampatti Taluk, SalmDifct- L .
gy 'y du Poltution Cantrol Board, Chennai for favour of kind information,
ceretary, Tamil Nadu

i > avour of kind information.
JCEE-M nitoriﬁg iamj[N&du cHution Control Board, Salem for favo
¥ - - 0 4 .
3. Copy submitied to the P

4. FHe

JESE———————

| Gutlet No, ‘D’es.crip-t'iun of Qutlet

SPECIAL CONDITIONS

. . U o e T . fp{OdUCtS (Cahz)_at_the

is consent t s valid for operating the facility for the manufacture of proc _
i&ffggﬁg‘; 2:&??:5&%1@?@;\’! A_nygqhange in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be ebiamgﬂ. :

s1. , Description [ Quantity Unlt
.
| Product Details —
1. | Quarrying of Rough Stone 174603 Cubic Meter/Five
= - S— Years
2. | Quarrying of Gravel 44520 Cubic Meter/Five
Lo _ . _ Years
This conserit to operate is valid for o

perating the facility with the below mentioned permitiod outlets
for the discharge of sewage/trade efft

or th : ¢ eilluent. Any change in the outlets and the quantity has to be
‘brought to the notice of the Board and fresh consent has to be obtained.

Maximum daily discharge |Point of disposal
- L. inKLD “
Effluent Type « Sewape
. L. .LSew.ag.e T T ] On Industrys own fand
Effluent Type : Trade Effiuent 5 ' "
The effluent discharge shafl 5 t contain consti in excess of
faman ge * 0L Contain constituents in execess

of the tolerance Limits s laid down




I,

3 8501 3 oo oS
T TITI

sl

TR

TAMILNADY POLLUTION CONTROL BOARD

SL | Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
o Sewage Trade Effiuent |
— N, B i
P |pH 5510
b
2. |Temperature ol o
3. |Patticle size of Suspended |- -
sulids
| 4. |Toral Suspended Solids mef 30
5. |Tetal Dissoived solids mg/h -
{iforeanic)
6. |0l & Gresse _ mg/t 3
il oy i
8, C!tém;ica!_(};cygen_t)emand_ @gﬁf N e
9. _|Chipride as Cl) mgl |-
10, |Sniphates (ss SO4) mg/t :
11. |Total Residusl Chlorine mgf -
12. A:mnenic;al_l\]itm_&n-(as‘ N mgL z
£3. -5:;@! Kjeldakl Nitrogen (as | mg/t- &
14. _[Free Aromonia (as NH3)  [me/l -
15. |Arsenic (a5 As) mgil -
_16. |Mercury (as Hg) mp/t. -
17, |Lead (as Pb) mgft -
18. |Cadmium{ss Cd) mg/t i
19, |Hexavalent Chromium (as  |mg/l .
" lcrgy . '
2¢. | Total Chromium (as Cr) mg/l -
21, |Copper@asCu)  lmgn -
22, |Zine {as Zn} |mgst . .
23, |Selenium (as Se) g/t
24. |[Nickel (as Ni) jmgh -
25. |Boron (as B) it -
36, |Percent Sodium Yo -
27: |Residual Sodium Carbonate gt -
28; |Cyanide (as Chy mg/l .
29._|Fluoride (as F) _ [mg/1 L
30. |Dissolved Phosphatestas P} |mg/t v
31, |Sulphidc (as $) mg/! .
32, [Pesticides  |mg -
i f’ggxsog?{ }Compounds (as ftgz_‘! .
34, |Radioactive materials ) rhicra -
Aliha emitters curicfm —
35, |Radioactive materials by,  |mlero -
. |Betzemitters curie/ml
| 36. |Fecal Coliform M?Nf!()ﬂm% -

Al vnits of the sewn

ge and _’I‘rai}'e' effluent treatment plants shall be operated efficiently and

confinuously so as to achicve the standards presctiticd jn S| No.3 above or to achieve the zero Hguid

discharge o

Teffluent as applicable.

QM BREVENTION PAYS
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TAMILNADY POLLUTION CONTROL BOARD

The occupier shall maintain the Electro Magnetic Flow Mcters/water Meters installed g g, inley.

el <7 s O Ml Ly
the water supply connection for-each of the purposes mentioned below for assessing the quang, 5
water used and cnsuring that such melers are easily accessible for inspection and maintenarce and gy

other purposes of the Act,

a. Industrial Cooling, Spraying in mine pits or boiler feed.
b. Domtestic purpose.
¢, Process.

: i Aaintain the ' ic F ; wi ' ecording arrangemeny
The occupier shall maintain the Electro Magnetic Flow Meters with computer record ‘ Ingeine
for m‘easi?ring the quantity of efflueat generated and treated for the monitoring purposes. of the Act.

Log book for each of the unit operations of ETP havé to be maintained (o reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess

-

¢ffluent quantity and the same shall be famished for verification of the Board officials during
inspection. '

The occupier shall at his own cost get the samples of effluent/sucface water/ground water coliected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically,

Any upset condition in any of tlie plants of the factory which i, likely to result in increased effluent
discharge and result in violation of the standards mentioned in SI. No.3 above shall be reported to the

Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition. '

The occupier shall dlways comply and carryout the order/directions issiied by the Board in this
Conseat Order and from time to time without any negligence, The occupiér shall be liable for action as
per provisions of the Act in ¢ase of non compliance of any order/directions issued.

ghq- occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
ectare. '
The occupier shall provide and maintain rain water harvesting facilities.

The occupier shalf ensure that there shall not be any discharge of effluent either treated or unitreated
tnte-sterm water drain at any point of time, ' i
In i,h% casg of zero liquid discharge of effluent units, the occupier shall adhere the following conditions:
as laidunder. ] ' N mi ' _ 5
i), Tfh_e_0c¢upigr.'sh;a'll'g’nsn@riﬁ:.-zcro liquid discharge of effluent, thereby ‘nio. discharge of untreated /
treated effluent on fand or mic any water bodies either inside or outside the premises at any point of*-
time. s _ i . o '

iij The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process-and the final RO reject shall be
disposed off with the reject management sysiem ensuring zero liquid discharge of effiuents in the
premses. . _ S : _ . : :
1i} The oceupier shall operate-and maintain the reject management-sysmmef_ftec! ively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off s ETP
shudge. ‘ : : . .
v} In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to tite Member Secretary/Joint Chief
Eavironmental Engineer-Monitoring and the concerned Distr_ict/A_sssst_an.t"_Enviroxa_m::_nml Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition,
v) The aceupier shall reslart the production only afler ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:



- G |
TAMILNADU POLLUTION CONTROL BOARD

i. The unit shall treat and dispese the sewage through leach pit arrangement for the treatment and
disposal of sewage ¢
2. The unit shail ensure that no trade effluent is generated at any stage of the quarrying activity,
3. The unit shall ensure that First Aid Box is available at site.
4. The unit shall take necessary measures to ensure that there shall not be any adverse impagcts due to
quarrying operation on the nearby human habitations, by way of pollution to the environment.
5. The unit shall ensure that public movement across the quarry lease should not be disturbed due to
quarrying activity and vehicufar movement. ‘ . .

6. The unit shall carryout quarrying activity only up to a depth of 46m (46m BGL) as per the
Enviropmental Clearance issued by SEIAA :
7. Blasting shatl be carried out after announcing to the public through adequate public address system
to avoid any accident. ' ' '

8. Drilling and blasting shall be done only either by licensed explosive agent or by the proporient after
obtajining reciluared approvals from Competent Authorities. _ .
9. The unit shall not use “use and throwaway plasties’ such as plastic sheets used for food wrapping,
spreading on dining table stc., plastic plates, plastic coated ted cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
areca nut palm plate, stainless steel, glass, porcelain platesfcups, cloth bag, jute bag efc,, .
10. The unit shall comply with the conditions stipulated in the Environmental Clearanoce issued by
SEIAA vide letter No. SEIAA-TN/F No. 7081/ 1{ay/EC.No.4121/2020 dated: 03.01.2020.

, - . Digitafly sighed by V.
V. Gopalakrishnan cepaxishnan
O Date: 20300511 220648 40530

District Environments! Englneer,
FTamil Niada Pollatien Control Board,
SALEM

BOLLUTION PREVENTION RAYS
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10.

11.
12,
13,

4.
15,

16.

17,

18:

19,

58

e
eam—_

. &‘ﬂi inﬁﬁ’“
1
TAVILNADU POLLUTION CONTROL ROARD

GENERAL CONDITIONS

‘ icati i eseribe t fee for grant of renewal of
. ; 1 make an application along w.ftlh tile pr:.scnbgd consent I X . AR
:él:sgf:?;}?{;;a?tméﬂrga $ befn{;g‘thc date of expiry of this Consent Order atong with all the required

particulars ensuring that there is ho change in Production quantity and change in sewage/Trade

effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any

i fati in : ice fr particulars furnished in the
change or alieration or deviation made in actual practice from the particulars ned in
-'&ppiigaiibn will also be ground for review/variation/revecation of the Consent Order under Section 27

of the Act'and to make such variation as decmed fit for the purpesc of the Aet.

The consent conditions impoged in this order shall continue in force unt__il‘re’;mlfexi under Seition
27(2) of the Act:

After the issue of this order, all the *Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintajn an Inspection Register in the factory so that thé inspecting officer shall

record the details of the observations and instructions issued to the unif at the time of inspection for
-adherence.

The oceupier shall provide and maintain an alternate power supply along with geparate energy meter
for the Effluent Treatment Plang sufficient (o ensure continuous operation of all poltution control
equipments (o maintain complisgnce. -

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any 'time.

The occupier shiall display the flow diagram of the sources of effluent generation and pollution control
systerns provided at the ETP site. '

The solid waste such as sweepings, wastage, package, empty containers, resa:dues, sludge including
that from air pollution control equipments coflected within the premises of the industrial plant shall be
collected in an. earmarked ares and shall be disposed off properly. _

The ‘occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organie conipost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Moverent) Rules, 2008,

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be feak proof. Floor washings shall be admitted into the
trade effinent collection system only and shall not be allowed to find their way in storm drains or open
areas,

The occupier shall ensure that there shall not bé any diversion or by-pass of trade effluent on land or
into any water sourees.

The occupier shall ensure that-solar Evaporation p. ed it

bottom of the solar'pan is at Teast | m above the Ground level (if applicable),

The occupier shall firnish the following returns in the prescribed fortnats to the concerned District
office regularly. . , i .

a) Monthly water consumption retums of each of the puiposes with waler meter réadings in Form-1 on
or before 5th of evéry momih. . o _

b} Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 3 1st
Masch in Form-4 before the end of the subsequent 30th June of every year {(ifapplicable).

¢} Yearly Envirenmental Staternent for the period from Lst April to 315t March in Form -V before the
end of the subsequent 30th September of every year(if applicable). ‘

If applicable, the tctupier has to comply with the provisions of Pub
provide immediate telicf in the event of any hazard 1o humin bein
properties while handling und storage-of hazardous substances,
The issuance of this tonsent docs not authorize or approve the co

or facifities or the undertaking of any work in any nahural
lands. '

ans shali be constructed in.such a way that the

lic Linbitity Insurance Act, 1991 to
£5, other fiving creatures/piants and

nstruction of any physical structures
watersotrse or in Government Poromboke

The issuance of this Consent does not convey any property right in either real personal property or any

exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any Infringement of Central, State faws of regulation,

BOLLUTION PREVENTION PAYS
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20. :’Eiw agic;g;;lég ‘slziall. ’tor{h with R:_’t.x:p the Board informed of any accident of unforeseen act or event of
: any po o fb‘ oxtous or poliuting matier or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being poifuted.

21, E_f dgg_le} any technological imprgver_ﬁgmg or otherwise the Board is of opinion that alf or any of the
conditions referred to above requires variation {including the change of any ireatment system, either in
whole or i part) the Board shall, after giving the applicant an epporaunity of being heard, vary all or
i‘;fi;’g such conditions and thereupon the applicant shall be bound to comply with the conditions as so

22.  In case there is any change in the constitution of the management, the occupier of the new
management shall (e fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as.amended in Form-If alongwith relevant documents of change of management immediately and get:
the necessary amendment with renewal of consent order. _ _

23, Incase there is any change in the name of the company alane, the occupier shall inform the same with
Eﬁiéﬁ:ﬁn{f documents immediately and get the necessary amentiments for the change of name from the
‘Board.

24, The oceupier shall display this consent order granted to-him ina prominent place for perusal of the
inspecting Officers of this Board.

Digitatly signed by V.

G krich Gopiataksishna
V. Gopalakrishnan Sopaakishean, @ ess0

| Bistriet Egvironmental Englaecer.
Tamil Nady Pallution Control Beard,
SALEM

_POLLUTION PREVENTION PAYS
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BEFORE THE NATIONAL GREEN
TRIBUNAL, SOUTH ZONE AT CHENNAI

APPEAL NO. 16 OF 2024

S. Uthirasami
S/o0. Subramani
Salem — 636 455
...Appellant
Vs

State Level Environmental Impact

Assessment Authority and another
...Respondents

ADDITIONAL TYPED SET OF PAPERS

Mrs. Rita Chandrasekar
Counsel for Appellant
Ph- 8433773492
Mail Id - ritachandrasekar@gmail.com



